(“l*NFRAl ADM]NISTRATIVP TRIBUNAL
ERNAKULAM BENCH

OA 29,67, 87, 113,126, 137, 181, 212, 266, 268,
269,.277,.281,.299, 300, 301, 302, 303, 319, 325,
326,327,328, 329, 331, 333, 344, 345, 346,347,
: 348,350,351,352,353,354,355,356,357,358,
359,362,363, 364, 366, 368, 369, 370, 371,372,
. 373,380, 381, 384, 386, 388, 390, 392, 393, 394,
395,400, 404, 406, 413,423, 444, 453, 488, 492,
499, 507, 509, 510, 557, 566, 567, 580, 582, 601,
634, 635, 791, 822, 880, 898, 904,905,939,942,
952, 1100, 1202, 1225 of 2013.

Thursday, this the 6" day of March, 2014

CORAM:
Hon'ble Mr.Justice A.K.Basheer, Judicial Member
Hon'ble Mr.K.George Joseph, Administrative Member

1. 0A 29/2013

I C.H. Mohammed Yasin
S/o Kidavu Koya,
Chamayath House, Kiltan Island,
= Union Territory of Lakshadweep-682 558

ro

1.P.Latheef
S/o Atteka
- Thiruvathapura, Kiltan Island, :
Union Territory of Lakshadweep-682 558 Applicants

(By Advocate: Mr.Shabu Sreedharan)
Versus

l. Union Territory of L.akshadweep represented by
the Administrator, Kavarathi Island-682 555

‘2. The Director of Panchayath
Union Territory of Lakshadweep
Kavarathi [sland-682 555

3. The Chairperson
Village (Dweep) Panchayath
Kiltan Island, Union Territory of LLakshadweep-682 558
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The Executive Officer ) RG] |

- Vill age (Dweep) Panchayath : IR 4N

: Klltan Island Umon Territory of L akshadweep 682 558 B 9}

’Jhe Prmmpal L
vGovemment Senior Secondary School | a0
Kiltan Island - *

Umon l"emtory of L akshadweep 682 558. Respondents

(By Adv_ocate: (Mr.S.Radhakrishnan (R1,2 & 5)

(Mr.R.Ramdas (R3)
OA 67/2013

~Seedikoya.M.

S/o Abbosala Koya

Malayattlyoda Kiltan Island

Umon T emtOIy ofLakshadweep 682 558.

Malsha T,

S/o Kldavu Komalam

Thenakkal House, Kiltan Island

Umon T emtmy of Lakshadweep-682 558.

Ab‘dul‘la‘A.P.

S/o Khalid

~ Alimapura, Kiltan Island

~ Union T;@_rri,t'ory of Lakshadweep-682 558.

Sayed ;Muhammed Koya C.H.

S/o; Muthukoya

Chamayath House, Kiltan Island

Umon Temtory of Lakshadweep 682 558.

Rafeek Khan H M.
S/o Abdul Rehman .
llyar Flousﬁe Kiltan Island

| Applicants

Versus



I Umon Ten 1tory of Lakshadweep represemed by
the.‘ Ecllmmstrator Kavarathi Islarid-682 555

t‘oi 'of Panchayath
.Temtory of Lakshadweep
.Kavarathl Island 682 555

3. T he Chalrpex son
V}l age (Dweep) Panchayath
Kiltan I__s_land, Union Territory of Lakshadweep-682 558

4. The Executive Officer
Village (Dweep) Panchayath
Kiltan Island
'Umon Temtoxy of Lakshadweep-682 558 Respondents

(By Advocate‘: (Mr.S.Radhakrlshnan (R1,2 & 4)-

!

3. 0 '87/2013

[ Abdul Salam P.P., age 43
9/0 Qaldmuhammed
Puthlyapuxa Kiltan Island

. Lakshadweep

Applicants
Mr:Pratap Abraham Varghese)
Versus

l. T he Admxmstratox

Umon Territory of Lakshadweep

Kavaxathx -682 555

Di ‘e‘ngr,Department of Science & Technology
3.
. K éh! sland Lakshadweep 682 558

4. 1 hc Chauperson Village (Dweep) Panchayath y

'Klltan Island Lakshadweep-682 558 Respondents

—f



‘ '»(Mr R Ramdas - R4)

4. ()A 113/2013

l

I Muthukoya T, P
Sto Kidave Hay
| Thuuvathapuxa Kiltan, Lakshadweep.

2. salinp
S/o Iblahlm Haji
Pandala Klltan Lakshadweep

3 YacoobPK
- S/o Subair. A.
_ Punnakkad Kiltan, Lakshadweep

4. AlnfM‘ohammed
S/o 'Attaka Aliyar, Kiltan, Lakshadweep.

5. Kunhlkoya AP.
b/o Sayed Muhammed P.K.
Adfakkalapula Kiltan, Lakshadweep

6',
7. N
8. - § haicn
Ny S/o Mohammed P.
Chgd;pul-a Alél.ltan, Lakshadweep.
9.
10.

~ Applicants
(By Aé‘yq;;atc':f:‘]\'/l's.Da'isy [ Daniel) |

Versus




[\

§T‘he'(',:hai1pe'lsoh

: The Adin ihist_rétdr .
Union Territory of Lakshadweep
Kayarathi-682 555.

S

Vll]age (Dweep) Panchayath
Klltan-682 558

The Employmem Officer
Kdleathl Lakshadweep 682 555

Director of P_a-_nc_hayath
- Department of Panchayath
Kavarathi — 682 555

The Executive Officer -
Vlllage (chep) Panchayat, Kiltan — 682 558

H Iontmulluxa] Assxstanl
Vlllage (Dweep) Panchayat Klltan 682 558.

N

S/o Yousuff
Kanmcheua Klltan Island
UT of I 'al;(:s_hdg:dwcep -682 558

-K'Oma]am Klltan Island
"'fLakshdadwcep 682 558

°Salecm P P

S/o ‘Hamsa - . . A
Puthenpuxa Kiltan Island
UTof L akshdadweep-682 558

K‘:iltan Island
hidadweep-682 558

Respondents
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6.

7. Abdul Kasun P V.
S/o. Munee1 o

‘Pentamvell Kiltan Island v
UT. ofLakshdadweep 682 558. Applicants

(By Ad»vocate: Mr.Sbabu Sreedharan)
Versus

I Qﬁioxi "_I‘ci'rito:ry of Lakshadweep répresented by
'he 'Admihistrat'()r Kavarathi Island-682 555

2. The Dnectox of Panchayath

Umon FemLOIy of Lakshadweep
Kavalathl I%land 682 555

3. Fhe Chaupex son
V1,llage, (Dweep) Panchayath
Kiltan Island, Union Territory of Lakshadweep-682 558

4. - lhc”i\xvecutwe Officer
VlllagL (Dweep) Panchayath
Knltan lsland Umon Territory of Lakshadweep 682 558

_onmcnt Warden
Depa1 ncnt',ofE‘nvnonmem and Forest
ice, Kiltan Island
Umon 1 emtmy of Lakshadweep -682 558 ~° Respondents

-~

(By Advocate ] (1\41‘.S.Radhaknshnan (R1,2,4 & 5)
6. OA 137/20]3

l. Jalaludheen K K.

9/0 ghalk Poovalap
) ‘ouSe Kiltan Island,
' ‘eep 682 558.

o

%‘m [sland,
dweep-682 558.



Ameelall A P
S/o Syed Mohammed

Alakalapwa House, Kiltan Island,
UTof L akshadweep-682 558.

5. Ismail T
S/o Yusuf :
Tholiyoda House, Kiltan Island,
'UI of Lakshadweep 682 558.

6. Syed Mohammed Koya K.P.
S/o Mohammed
« Kanjipura Héuse, Kiltan Island,
i UT of LL ak,shgdweep -682 558.

7. Kasimkoya C.H.
.S/o Muthukoya ,
Ammipura House, Kiltan Island,
UT of L'ak‘shadweep-682 558. : Applicants

(By Advoca : Mx Shabu Sreedharan)

Versus

1y of Lakshadweep represented by
.( ét’or Kavarathi Island-682 555

2. lhe DuectOI of Panchayath -

Umon Ten 1t01y of Lakshadweep
T(avalathl Island 682 555

Kllta Island

’»mon Territory of Lakshadweep-682 558

S. J]h' Asmstant fngmee;
Electrical Sub: D1V1s1on
Klltan Island .
Umon T emtmy of Lakshadweep-682 558. Respondents




SRS S

(By Advocate .MI-«,'- .Rad‘nakrishnan (R1,2,4 &5)

7. OA 181/2()13

>

I Sadakathulla A age 38 .
S/o-Kunhi’ Ahammed ‘
- AJI’ldd House Klltan Island
akshadweep B

2. \Iaralulla P. 'I age 26
Slo Kunhl RF
‘Palhthlthlyoda House Klltan Island
L akshadweep

(By Advocate: Ms.Dajisy I. Daniel)
Versus
. ”Ihe Administrator
Union Territory of Lakshadweep

Kavai‘athi—_682' 555.

2. T he Chanpelson
' V ‘age (Dweep) Panchayath

(O8]

| Departm _of Panohayath
'Kavaxathl 682 558

(By Adyocate: M;_'.:S.Radhakrishnan (R1& 3)

8. 'o.AfNo.‘zli‘/zo.Is,

P p. Havvabl W/o Abdul Salam

l abom»ex Agnoultulal Department,

sland; Residing at Pallipuram House,
of Lakshadweep,

iaju Babu)

I lhe Diteotoféoéf Agriculture
- Union Territory of Lakshadweep
Kavaxam Island - 682 555.

Applicants

Respondents

Applicant



|
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P

(By Advocalc I\/Il

[9%)

o

Tl‘lze‘.'Adminisl}ratolr
Union T emtoxy of Lakshadweep
Kavaram Island 682 555.

[}

‘ S

adhakn_shnan)

66/2013.

Sabir Al K -
Kunyathlyoda House,

Kiltan Island. "

" C.P. Firoz

Chemmanam Palli House

Kalpeni Island.

AN

KI’ Cneliyakoya
Karuppathapura House,
Kalpem Island

MC. Jaffel’“"
Pakklpula ouse
Kdlpcm Island

llabsa A
AllkOIIIC House
Klltan Island

/\" P”Naséém’a
Aynapula_Ho.use

ofl akshadweep, Kavarathi — 682 555.
Fhe Dnector (Se1v1ces)
/\dmlmstranon of the Union Territory
of L, akshadweep (Secretariat),
Kavalattl = 682 555. '

Respondents

Applicants

Respondents



(By Advocatc Mr S. Radhaknshnan)

10. o A No’ 268/2013

Umon Ten ".ry, Lakshadweep
2. B M Mansoor
S/o. Late A.C: Mohammed Jalaluddin
Bharkath Manzil

/\gau Island, Union Territory
Lakshadweep

(By Advo_gale; Mr. Grashious Kuriakose)
- Versus
I '] he Admmlsll ator

Umo Femtmy of Lakshadweep,
"Kavarathl - 682 555.

2. "Ihe Dnectm of Panchayath
Departmenl of Panchayath
«»Kavaraul - 682 555

(OS]

Vlllage (Dwéep Panchayat Agattx) 682558.

'(By/\dvocatc M1 S Radhakrlshnan)

1. ()A269/2013. ,

hious Kuriakose)

Applicants.

Respondents

Applicant



(9]
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Versus

TIWGCh a_il_‘peif%é)h '
Village (Dweep) Panchayath
Kiltan-682 558 - '

- The Embldylﬁént Officer

Kavarathi, Lakshadweep-682 555..

Director of .Pénchayath '
Department of Panchayath
I(aVarathi ‘-68‘2, 555

T he Executxve Officer
Vlllage (Dweep) Panchayath
Klltan 682 558

_ Iﬂorti'c'u-ltural’ Assistant
Village (Dweep) Panchayat,”
Kiltan 652 555

(By AdVocate: -~ (Mr.S.Radhakrishnan (R1,3 & 6)

|9%)

Versus

. V1 ‘age !(Dweep) Panchayath, Kiltan-682 558

Respondents

Applicant



Respondents

Sto. de1d V K
Vallomkad1yodu
Kiltan lsland Lakshadweep

2. Sayed L%adL}slla Muhideen S.V.

Shahar Ban Vilas House

Chetlal ‘ f;‘};. _ Applicants
(By Advocale Mr. Grashlous Kuriakose, Sr. & Ms.Daisy I Daniel)

Versus

Admmlsu ator
UT of Lakshadweep, Kavarathi- 682 555.
D1reclox _. .
«Science & Technology
Chetlat 682 556

o

-3 Dnector ofPanchayath '
Rulal Development Depaxtment of Panchayalh

Al ,.fSub Dlv[slona] Officer
Chetlat 682 556

6. Jumox 5C1ent1ﬁc Officer
' Chellal 682 556

Respondents




I A K, Sajeed

-Kalpcm Island

3. A. "I Ahadabn
Athanam'T hottam House
Kalpen‘ils]ah‘d;“

4. PP Sulalkha -
'Puthlya Pandaram House
Kalpem Island

5. C P Noorjehan
Chemmanam Palh House
Ka]pem land

6 AK Beeb1 -
‘ /\1 a <l<alar House
_Kalpem Is!and

7. M l’ Mohammed
Mulllpuxa House

Applicants

2. TheDirector (Services)
Admmlstnatlon of the Umon I‘emtory _

ed-t y m Director. Respondents

(By Advoc e M1 S Radhakmhnan)



D

I5.

1.

10.

I

12.

ﬂnsﬂ ‘4 L
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B.Koya, age 42,
S/0 Bammad, Bilutheth House
JAndrott Island.,

B.Ahammed, ége 43
S/0 Mohammed, Bakakada House
Andrott Island.

K.K.Mohammed Basheer, age 49
S/o Nalla Koya, Kardkunnel House,
Andrott Island.

P.P.Hassan, age 41,
S/o Sayeed Bukari M.P.,Pandathpura House,
Andrott Island.

M.P.Pookunhi, age 50
S/o Khader, Matharapura House,

Andrott Island.

M.Bampathi, age 50,

°S/o Asainar, Kakkett House,

Andrott Island.

C.Mohammed Kasim, age 44,
S/o Koya Kidave, Chettathada House,
Andrott [sland.

K.P.Mohammed Yaseen, age 33,
S/o Nallakoya, Kattupra House,
Andrott Island.

T.P.Shamsuddeen, age 30,
S/o Kunhi Koya, Thattampokkada House,
Andrott Island. '

B.Mullakoya, age 43

S/o Kidave, Bithnatt House, Kavaratti Island.

P P, Fathimath, age 41, '
D/o Kunh}scethl Palath Puthlydpura House,
Andrott Island.

A.Jamal, age 48,

S/o Abdulla Attalada, Aliyathara House,
Andrott Island.



13.

16.

17.

20.

22.

23.

24,

15

A.Mohammed Mustafa, age 32,
S/o Kidave, Aliyathara House,
Andrott Island. -

L.Khad_eejomabi','age 47,
D/o Buhari, Lavanakkal House,
Andrott [sland.

C.Pookoya, age 42,
S/o Sayeed Mohammed, C Kunnashada House
Andrott Island.

K.Subaida, age 39 years
D/o Kidave, Kunnashada,
Andrott Island.

A.Kunhi Seethi, age S1,
S/o Ukkas, Aliyathara,
Andrott Island.

T.B.Mohammed Hussain, age 37,
«S/0 Kosamma C.P., Thacherry Biyyada,
Andrott Island.

P.N.Hakeem, age 48,
S/o Siddique, Pudiya Nalam,
- Andrott Island.

K.K.Kunhibi, age 52,
S/o Yousaf, Komalam Kattu,
Andrott Island. '

K.K.N.Khadeejommabi, age 39,
S/o Sayeed Mohammed Koya T.P.
Kolikkat Neduvilakam, Andrott Island.

Mohammed Murshid, age 36,
S/o Koyamma K.P., Moosathada,
Andrott Island. ‘

) K-.;C.:Mohammed Hussain, age 39,
S/o Sayeed Ismail, Kannichetta, -
Andrott Island.

P.P.Hamza, age 34,
Koyakidave M.P., Pandathpura
Andrott Island.

H



25.

26.

28.

- 29.

30.

LI
NS

33.

34,

35.

M.P.Kh

16

aleel, age 37,

S/o Assainar, Matharapura House,

Andrott |

P.P.Has

S/o Abdul Khader K Per umpally House,

Andrott

sland.
san, age 41,

[sland.

P.M.Thajunnissabi, age 39,
D/o Majeed, Puthiya Manzil,

Andrott

@

[..Pathu

[sland.

mmabi, age 37, .

D/o Yousaf T., Lavanakkal House,

Andrott

H.K.Hu
S/o Poo
Andrott

[sland.

ssain, age 35,
kunhi, Halookakkada House,
[sland.

M.P.Mohammed Rafeek, age 31,
S/o Koyamma, Kunnamkalam House,

Andrott

Island. -

K.Mohammed Fasal, age 32,
S/o Kunhi Seethi Koya,
Kadiyammada House, Andrott Island.

K.Mohammed Basheer, age 34, |

. S/0 Aboosala U.K. Kumhathalam House, .

Andr ou

lsland

K.K.Mohammed Farook, age 27,

S/o Kunhi Seethikoya, Kerakkadamali House,

Andrott

Island.

A. Rdshecd Khan, age 39,

eed Ismail, Aliyathara House,

- Island.

I(Abdul Salam, age 33,

S/o Muthukoya, Kannathimmada House,

Andrott

K K.An

Island.

war Hussain,age 31

S/o Koya V. . Kerakkada House,

Andrott |

land



37.  P.Mohammed Rafee, age 25,
S/o Mullakoya, Pachanal House,
Andrott Island.

38. T.M.Mohammed Aliyul Akbar, age 32,
S/o Basheer, Kakachiyapura House,
Andrott Island. |

39. Basheer Karakunnel, age 41,

S/o Sayeed Mohammed A.C,, Karakunnel House,
Andrott Island.

40.  Ubaidulla, age 29, |
S/o Seethi, Bappathiyada House,
Andrott Island.

41.  P.P.Mohammed Farook, age 37,
S/o Pookunhi Koya, Thekila Illam,
Andrott Island.

42.  M.M.Sayeed Hussain, age 27,
S/o Sayeed Koya, Moosankakkada House,
Andrott Island.

43, M.C.Hammedathbi, age 37,
D/o Yousaf, Mylachetta House,
Andrott Island.

44, Doulathabi, age 33,
D/o Kidave, Lavanakkal House,
Andrott Island.

45.  Guhar Madeena Beegum, age 37,
D/o:Mohammed B, Aliyathara House,
Andrott Island.

Sookunhi Koya, age 30,
/o Y-acoob, Kolikkatt House,
Androit Island.

46.

47. QI{;ber-?esh Mohammed, age 36,
S/o Sayeed Mohammed, Kachashada House,
Andrott Island. Applicants

(By Advocate: Mr.K.B.Gangesh)

Versus




Tyl T e g

. The Administrator
Union Territory of Lakshadweep -
Kavarathi -682 555

3]

Director of Education
Directorate of Education
Administration of the Union Territory of

Lakshadweep, Kavarathi.

3. Director of Panchayats
Department of Panchayats
Administration of the Union Territory
of Lakshadweep, Kavarathi-682555

=

Village (Dweep) Panchayat
Androth [sland represented by its
Executive Officer.

5. Faisal Ameen

S/o Pookoya N

Achammada House, Androth.

6. Mohla,lijmed Shamsheer M.K.
S/o. Bédthesha U.P.
Mayamkkada House, Androth.

7. Mohammed Asker -

S/o Seethi

Aliyathara House, Androth.
Ndulsl:w'akhan M.K.
S/o;Sued Koya

’,lﬁkakkada House, Androth

o0

9.  Mohammed Kasim P.P.

idave, Palathupra House, Androth
10.  Abdul Akbar

S/o Subair

Pandath Puthiya Pura House, Androth

1. Mujeeb Rahman
S/o lbrahim
Aliyathara House, Androth

im Koya
athi House, Androth



16.

18.

14,

15.

19,

<

(By Ad.,‘vgo‘qlat‘e:

19

Moha}mmed Hassan
S/o Kunhi Koya
Ayenamada House, Androth

Mohammed Abdusalam T
S/o Abusala
Thecherx House, Androth

Muh’ammed Rafi
S/o Nalla Koya K.
Poodamkakkada House, Androth

Muhammed Kassim

S/o Koya
Shalkkmtc Veedu House Androth

P.P.Koyamma
S/o P.K.Kidave
Palathupula House, Androth

Muhammed Khaleel
S/o Abdulla
Allyathaxa House, Androth

Muhammed Basheer C.P.
S/o Abdul Khader
Cherikkal Puthlyapura House,
Andxoth
e

Mr.S.Radhakrishnan — R1-4)
(Ms.Rekha Vasudevan (R5-19)

Respondents



16.

QA 301/2013

Attakoya T.V, age 44
S/o Koya Thankgal T,
T hallath Val:yakkattu
Andxoth Island

Sayecd Koya age 43
S/o Koya Kldave Allyathara House,
Androth Island.

Mohammed, age 54
S/o Shaban, Biriyammada House

 Androth Island.

Yousaf, age 60
S/o Ahammed Kandalath House,
/\ndloth Island

MuJecl) Rehman age 35
S/o: Koya Kalachetta House,
/\ndloth ls]and

/\bd'ul Nasal 'age 38
S/o:Nalla Koya Kunnashada House,
Andr oth land

Mohammed Bciéheel age 37-
S/o Yacoob Allyathala House,
/\ndloth lsland

'fddeenh" age 35
Kaya Pandath Puthiyapura House

I ookoya age ”44l
S/o- Koyamma Mayampokada House,
/\ndloth Island

Nou al, agje 43

S/o'] (oydmma Koya Thacheri House,
/\ndlolh I%land

As1fiﬁdge 37 H

7o eethl héchen Moosathada House,




15.
16.  / |
S/o Abdul Khader Karachetta House
' d id;
17.
1_8. :
19.
20.
21,
22.
23.

24.

Jalal age 37
Slo’ Kunmseedhl Palathupura House,

Androth Island

Farook, age 49
9/0 Koyamma Pochalam House,
“ “'dlotj Is and

i g

Raidad Beebi, age 46



25.
26.
27.
28,
29.
30.
31.
32.
| 33,
', 34.

35.

W2 G

hiyanalakam House,

d .'I(ar:i‘dzalat'hx"l—lous'e,

I\/lohammcd-Salegm age'.-;42 ‘
S/o- Sayeedil\/lohammed"'"Kunnashada House,
Andxoth Island

Gafom age 41 SR
Slo lhangu Koya Pentamvell House
Andloth Island ‘

Slid-dceque l age 43
S/o Kidave, Modlyothada House

- Andlolh Island

, Shanavas age 33
S/o Kunhi I(oya Pochalam I—Iouse
Andloth Island '

An othlslan

Illyas age 36
S/o.-Haimza Koya Allyathara I—Iouse

_ /lnuolh Island

Mohammed Basheer age 39




Y
38.
39
40.
41,
-42‘_.»
43,
_44.7
45. -
46, ;:'

47.

23

'Mohammcd Saleem age 33

Sto: Koyamma Kanmpma House,

' v/\ndloth Is cmd

Shamsuddeen ag,e 33
S/o Abdul Kader Bellchetta House,

.. Andloth Island

Kunhlseethn age 47 )
S/o /\boo Sala, Lavana d<a1 IIouse
And:oth Island

Yacoob age 45 .
S/o Sainddeen, Kunnashada House

. Andloth Island

Abdul Jabbar, age 38

S/o Sayeed Mohammed, Kannichetta House,
Androth Island. ‘

- Jamal agc 4

S/o Say d Bukan Bldumkattu Bilutheth House,

Sajma Beegum age 29
D/o: Nallakoya Lavanakkal House,
Andloth I%land '

Shahanas B.e.egu‘m age 28

/\ndlotlh Isla_ ' )



48.

49,

50. -

51.

53.

54.

5SS

56.

57.

58,

59.

o .%;\ga,:mﬁjls,'p—;{ ""”Y‘f.’a .

Ildssan age )9
S/o Sayeed Bukan Matharapura IIouse

' /\ndlolh Island

Mohammcd Salccm age 38
S/o Yousaf T hallath IIou%e
/\ndloth Island :

I\/IohammcdMusthafa age 36
S/o Pookoya Ncganmadallouse
Androth Island.

Koya, .aoc 36
S/o Attakoya, Mathil House,
Androth Islcmd

Kamil, age 41
S/o Muthu Koya, Palathupura House,
Androth l}sland.

\ g . agjc 30
S""uhl KO)’d Lavanakka] House,
/\ndloth Is]cmd

Qék ariya, dgc‘"'32
S/o Muthukoya, Bilutheth House,
/\ndlolh ]Sland '

Salnﬁ‘agc“>7

S/o Kumkqu /\yndmada House,
/\ndloth Isldnd
Rahmdthullaf‘”:age 39

/o Siddeeq ,?'Blluthelh Ilousc
/\ n'd».roth Isla nd

| Mohdmmcd /\'slam Naser, age 40
- S/o Sayeed, Mohammcd Palhyet House,
-/\n(hoth Island

Sayc_ed' Mo,ha:m:méd, age 42
S/o Kasimi, Achadapurakattu House
A ndroth: Is la ,nj,d .

./\nvax Ilussam agc 20 ,
' S/o Pookoya Kunnashada House




63.
64,
65.
66.
67. |
68,
v69..
70,

7.

' S/o Shaik; (oya P

S/o /\boo Salah Perumpalh House
. Andtoth Island

MU_]GCb Rehman age 37
}S/oSayec_d__Buhqn, Karakunnel House
Androth Island. ‘

Nou cl K<, agc 33
S/o Nattalya Koya Cherlyadam House

IlOlh Is]and

' Shamsu Shumoos age 34

Sfo: Chenyakoya M., Pentamvilapura House
Androth Island.

.j_u_l"Naser, age 308
ottiathattu- House

ahulla, age 33
ya,{’Nalla] House

' /\ndzoth Island

.Rlyas agc 29

S, , Pentambelipura House

i-pa:ﬁdathu Lavenakkan House



12.

74.
7.
76.
77.
78.
79.
80.
81.

83.

%/o Péokutty \/I Mathll IIouse
Andx oth Island PO

'Mohammcd Hassan ge;‘37 :
S/o Sayecd Mohaml dy Achammada House
Andxoth Island: '

ghamsudcen, a"ge 32
S/6 Muthu: Koya K. Nclla1 House
/\ndroth Island : :

Mohammcd Naseex age 28
S/o Muhammed Pentamvehpuxa House
/\ndloth sland

. Raulath Beegum, age 29

S/o Thangakoya, Arathupura House
And rot‘h I%léind

3 athahuddeen agc 38
Slo’ KlddVG U K Makket House

Mohammed Mustafa age 33
S/o Ahammadlya Jabalpura House
Androth I%land

A

Moﬁamm;cd:fKas.lm age 4 47

9/0 /\hamn

Makkett House
/\ndloth Isl '



4.

85.

86.

87.

38,

89.

90.

91

92.

93.

94.

95.

']':a gk wlla aoe 34

_ /\ndloth Is

27

/I\t.vtékoya égcﬁ‘ 49

S/o Sayced \/Iohammed Palhyett House
/\ndloth I%]and " ‘

Bashcm age 55
hachcn Moosathana
/\ndloth Island

'\/thaninmd Faiook age 33
S/o Nallakoya, C.1_., Tharampalli Makket House
/\ndloth sland

g ::iMoovsaliada House

an‘d;' |
] I -:

Salccm agc 3

b/o Seethl Ka1al<unne] House

/\ndxoth I%land

Mohammcd Kasnn age 33

| 9/0 Sayeed Mohammed PC, Pathada Ilouse

:Lavanakkal House

Mohamme issain, age 4]
S/o Sayeed Is‘mall Kandalath House
/\ndxoth Island

Sabn Khan age 33
@/0 Koyammakoya "Thattampokkada House"
Andlothvlsland_ .

l<§'ﬁi :P:od‘amkakkada House

5!



L e s e | e e v

97.

98.

99.

102.

104.

105

106. i

107. §

Mohammed Musthafa age 42

_ Idayakkai House -
_ Andlothlsland :

Navas ag,t 25 :
S/o H ussain; Thahlra Man21l

| '/\ndxoth Island

' I]assan aﬂe 33

%/0 Seethl M Lavanakal House
/\ndloth sland

Mohammcd Bdsheer age 42
S/o Yousaf \]ellal House,

7amul%Ab1d, age 26
Sk Kldave K., Palliat House

: /\ndloth and

. Muthu 'Koyé age 39
Slo Kunh} Seelhl Makkette

And;oth lsland :

/\ndloth‘ fs]and




- 109.

110,

114. Moh

116.

117.

Ubal_ ulla;; age 29 . _
Slo’ Sathal Kanmpur_{ H‘ouse .
/\ndxoth Island |

Jalal age 49 , :
S/o YousafP Moodampwa House
/\l'ldIOlh lsland B

‘ Kldavu agje 55

S/o- Indeen'M., B1r1yammada House

- Andloth Island

K]davu age 59
S/o hjab \/Iekkat House
/\ndloth Island '

Mohammed Salahudheen age 26
S/o (oya T'P;, Kandeth House
Andmth Is]and

f‘e,':':: S;hqk_ee‘r, age 22
fée)thfif,' Makket House

( "Althaf age 24
g/o Jamal Mayompokkada House

/\ndxoth Island

/\bdul (Jafoo‘r age 28
S/o Nallakoya T,, Bappathiyoda House
/\ndroth Island.

Mohammed Yathlya Khan, age 23
S/o Bash" Ki, Mathil House

I\unmkoya lage 35
9/0 Ahmcd Ponmkam House
/\ndzoth Island




125.

126.

127.

128.

129.

| Lamul Abld age 4

S/o Assamal ‘N, P Kandalath House,
Andloth Island

Mohammed age ! 50 ‘
S/o /\bdul Khadel Kaval Chetta House,
/\ndloth sland :

| S/o Slddlque Kunms 1ada House

/\ndx oth ]sland

Mohammcd Aboo Salih, age 37
S/o Musthafa, Ammelam House,
/\ndloth ]%land

Koya age 37
S/o Sayeed Mohammed, Lavanakkal House
/\ndl()th Island

Mohammcd Rafeek C.P., age 38
S/o gay‘ced Chenkkal Puthlyapmam

Moh Tm d'Rafeek age 40
S/o-‘Ukkas Bll;utheth House,

_ /\ndxoth sland

Mukbcel age 28
S/o. I\/fdJCCd L., Per umpalll House,
/\ndloth Island

Rashced Khan, age 33

/\ndxoth Islandv

Mohammcd Kamm age 30




133. M

134.

136,

137.

139,
140.
1_4'1'.
142. 1

143,

Mohammed I azal age 38"

3 S/o Kldave M P Kandalath House

S/o Kldave Poovadakkattu House
Androthlsland 4

Mohammed Sdleem age 31
S/o Hassan Kunni, Keylyoda House
/\ndloth Island

Koyamma age 47

Slo K_A'boo Saleh;, Kavalchetta House,

Ahéroth‘lsland L

: /\bdul A/eez Khan age 41

S/o Mohammed Blrayammada House,
/\ndloth sland

Svhamsufd_ddeen1 age 32 -
: ‘ eque M. P Pazhayakamkattu House,

[

] age 33 ,
jAmmelam House,

] Afnmelam House, |



1}43{"
1467,
147‘. |
148.
149.
150.
151.
L 152.
153,
154.

155.

R

Mohammed qbal age 38
S/o Nallakoya Iﬁerumpa ly House
/\ndloth Island :

Pookunm age 56

5/0 YousafHajl Bappathlyoda House

fi”[o asheel age 38
S/o ;Kl.dave A 'Mayampokkada House,

_ /\ndloth Isfan,,;. o

Cheuyakoya age 36
Slo Kunmkoya P , Thacheri House,
/\ndnoth sland

l
Nasecmudhcen K S P., age 28 : :
S/oAbdul Khadler T Karachetta Sarommapura House,



164.

1»57.
158
159.

160.

33

anal House,

“hettapokade House,

Bashcex- age,- ,O =
S/o. Sayecd K., Kunnnash‘ada House,
Andloth Island :

.Mohammed KUIaIShI age 25 _

So. Sayeed Mohammed Karakunnel House,

/\ndlolh Ieland -

bltaj, age 47 i

. S/o-Kidave K, Kunnum.puxa House,

161,
162. %

163.

, /\ndt oth Isldnd".

166. |

/\nuolh Island

\/lohammcd Raﬁ age 31
“Slo Ham/a Koya K. Pathummapuxa House,
Andtoth Island

e 26
' (.C Palllyat House

Ab ‘ul ‘Jabbar “ag,e 35
Sto ,KL‘__J Seethi, ‘Makkett House,
/\ndlothhland '

§aJeed Mohammed age 54
Slo. Kldavu Poovadakkattu House,

Thachen House,

( yé'_j-P.,ffhacheri House,

Yakoob age 40
S/o Kldavu K Ammelam House,
/\ndxoth Is]and .




-ﬁ*"" ST “45(8'

.34’

168. VMohammed Ra'fee age 42
S0 Koyanm koya Mayampokkada House,
/\ndloth Island'.,; :

169. Mulldkoya age 47
Sla. \, a;ced K Lav ”akkal House,

170.

/\‘ndlbth Island

171. Mohammcd Kasun age 46
S/o Yousaf, Bappathlyoda House
/\ndxolh Island :

172. Kadegeja, age”S’l'
D/o Kidave K , Thacheri House,
/\ndloth ]sland

173. ) :
B, Palathupuxa House,

a‘yeed P. P ,age 25

hul‘lah Puxathlkkatt Puthiyapuram,
/\ndloth Island'}.?l '

175. Alil /\kbdl K age 25

Slo Chcn 1y'1koya Kannathlmada

/\ndl()th’l‘sland' :

174.

176. MG

Applicants




| Respondents

(By Ad\/ocatele- SfRadhaknshnan)

17, OA302/2013 |

1. Jaffer, age 35 .
. S/o BabUJan Pannethechetta House .
- Amml Island

4. Nallakoya age 40 :
%/o /\bdulla Koya Puthoya Kanniyam House

/\mml Islan"d

7. - labbeu P C, age 36
: S/o Qhenya Koya Purakkachetta House -
/\mlm hland

Applicants

(By Aéj!gi‘{ocatgg ;\/Ir;,-gl,’(_.lBt.Gangesh,)
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36

Versus

1. "I he Adnﬁ Ins: iatm L :

.Admml; ra 1015 ofthe UT ofLakshadweep
Kavalathx 682 555 o

3. Dlsu ict Panchayat |
 Amini represented by its
erculive‘Ofﬁcer

4. Village (Dwecp) Panchayat
~Amini Island répresented by its |
If\gcuuyc Qﬁfﬁc,e) . ' Respondents

(By Advocate:iM.S Radhakrishnan/M/s Sheriff Associates)

18.

Aboobakel Pv : age 41
9/0 ]\unhnkunhl Pallam House
l\avamthl Island

2. \/]L sthafa B K age 45
S/o Sayccd 'Bakakada House
I«,avalathl Island," *

S/o Chc:1 1yakoya K‘ Aympura House
}\avalalhl Island '

S Vacoob K.P. age 41
Slo Kidave UP.; Kuttlpapepuxa House
Kavaxathl sland

'.Veli_iy-gm House



b - 37

MU]L(,b Rehman*":UP age 34

\/ILUceb Rehman B age 30
Slo 1 hangakoya erekal House
Kd\/dlalhl Island SR

Sajitha P., .age-3,2_

D/o Ali Aradam, Poovinoda House

Kavarathi Isla”nd.

| Basheel P . age 44

9/0 Mohammed Palllpufa Puthlya Illam House
Kaval' hi | land

Abdul Rafée age
Slo. Ahmed Kattzmmada , Kadapurathaba House
(avalathl Island

Salccm A P ag,(l: 34 .
S/o. Mohammcd C.P., Athampapepura House
Kavalathl Island

An\val /—\.P", age. 3’9
Sto Muthu; Aynepma
(ava:athl lsland

Bashee':sﬁ ag




Fitspeini.
e

19,
nepura
20.
yabiyoda
(avalathl Is]and
21. Mamkfan K. P age 30
S/o Abdulla A, Kuttltapepura
| Agam Island B
22. lhdayalhulla S. M age 36
5/0 Ham_zalh B K \ Subalda Man21l
23. A ge 3l
S/o Cherlya Koya K P, Paklchlpura
Kavalathl Island '
24. Suhman K P age 38
' Q/o Kldave U P., Kuttipappepura
Ka\/dlathl Tsland '
25. acoob C P dg,e 40
26.
27. ¢
28.
29. A
N 'llnveedu House
30. K K., age 31

unnamkalam House



32,

3'4.
s
36
37,
38.
39.
40.
41,

47.

- -S/o Cheri iya Koya P:

' Pooko_yfa PP dge4

392

Mohammed R, ﬁ'

KaVclldlhl Island

Slo Ba’b,»Jan M P'Ut?__‘,_v ya'_;ula House

K]ltan ls“land

Ilussamall K P ;-age. 33
Slo, Muhammcd C., Kuttlthayapura House

4 Kavan athl Island

Sulalman M age 37
S/o Ilam/ath M., Maidanoda House
Kdvaxathl sland B

Ka)a Hussam C age 37
S/o /\hdmmed Khan T P Chungam House

;jehman T K age 38

I\/Iohammcd Shaﬁ K.P., age 32
' S/o Sayed Poo, A, Kakachlyapula House

I\avalath] fsland

Mohammcd Raﬁ B ;age 33
S/O‘Attaklda_ve 1 P Beeranthoda I—Iouse :

1am, Pulipinnakad House



43.

44.

45. D .
Slo Mohdmnied T. Amanathakepura House
' Kavalathl Island

46. @hm‘a[’udhecn age'24 :
S/o,Ali A, ; Poovinoda House
Kd\/dldlhl Island Applicants

(By Ad\lzo‘c'ai'te: hd(‘.liiiB.Galigesln)

- Versus

2. Dcp ,,f_Agx iculture

UT of Lalxshad\vce;
]gavqlalhl 6&2 r555 represented by

Respondents




P.I. Snaj age 31
S/o Abusaia, Puglyalllam House
Amini Island :
5. K.K. Ra/ak age 27
S/o. Khadelkoya Kunmyatamkakkada House
_ Amml Island.
},'".Ashlaf dge’ 37;‘ '
S/o Ahamed Pallam House
/\ml.m Is]cmd
7. KC Mbbsa‘ aoe‘44 v
S/o Atlakoya Keelachmy House
/\mlm Island .
8. 3Kasmlkoyd, age 42 |
' "nyakoya Balapp House
9. a, age 41
ya Chnmthabelll House
10. Raheem'M; age 33
' 9/0 Abdullakoya Madam House
. /\mlm Island
1. Pookunh1
- Slo 1.C. Yousaf Noormahal House
/\mml l%land '
(By Ad
Versus
1.

*the UT of Lakshadweep

Ka\/dldlhl 682 555

Applicants



(oS

=y ;;s,,, e Ng’\v

hayats
: anchayats

'/\dmlmsu 'mon'oﬁhe

' éfLakshadweep
Kcl\/cllclll'll 68'7 555 '

Village (DWCCp) Panchayat
Amini- Island represented by its
Lxcc,utwc Olﬁcex.

(By A( voccue Ml S Radhakl 1shnan)

20.

(VS

O A No 325/2013

Mohammed /\bdul Razak
S/o UK. Nalla Koya
/\ualddaf ousc '
/\ndlou lsland

..V, e.,rsus .

hg /\dmlmstldlm
/\dmnmsuauon of 1hc Union Territory
1ady Kavalathl 682 555.

Dcpanmcm oH nviornment of Forests
WUnion T cmtmy of Lakshadweep,
Kavarathi =682 555.

ok

-Respondents

Applicants

Respondents



( By‘. A dvo '

S/o Hamzath K P Palhpwa .
Kavduat}n Island

' /\boobackel P age 34
SloIf at,h_e_;hul_la ZPuleenakeel
Kavarathi Island.
Jefhang”‘cér_/\,j;?.,‘age 32

S/o Hameed, Aliapura

Kav.érathi ~Islé:hd.

Shajahan B ag:c 35

| «- _‘f":iry.”of Lakshadweep
| Kavaxathx 6827555
leleanlCd by its Dnectox

\/nllagc (chap) Panchayat
l\dledlhl siand represented by its
I xecutive: Of ‘1901

e I\/IIS "i'{?é(?ljakxjishnén) -

Applicants

Respondents



O P L - b ey e eememe————— e -
sy i ¥ ) *’f‘,.’,,;u.‘gqa,u’;t\_si‘qf_:&,z oy

Lo

ro
[

5/0 V'P asnﬁ Kanhb pLUa
Kd\/ﬂdlhl Isla ot

(By Advocate: Mi‘.K.B.:Gahgesh)
Versus
l. The /\dmlmsualm

/\dmlﬂl:lldll()ﬂ of the UT of Lakshadwecp
_l\av.cu‘.uh; 6232 5‘53.,

l)ucuox o-‘f anchayats
partment of Panchayats
n‘ ofthe UT of Lakshadweep,

‘DC“pc‘.ll Uﬁént of Environment & Forests
Union’ lcmlo;y of Lakshadweep -
Kavarathi-682 555

(U8}

4, Village (D\V“C}‘)) P(mchayat
Kavarathi Island xcpl(,scnlcd by its
l ,\ccullvc Olllccx

l;\ g_l v c_l r a L h 1.,-.

Sainul Hameod, P P., age 39

2.
S/0 Aliaj K P Pokaxa Chepura House,
[\d\’ ar dthx e
3.
4.

Pallam House,

Applicants

Respondents



5. Lo
Pappadam House,
: Applicants
(By A
Versus
. The Admmlstxatm
 Administration of the UT of Lakshadweep
l\avcualhl_—()&z 555.
2. . :D:ii'e:cvim of P anchayats
- Depaltment ofPanchayats
;AdmmlsUatlon of the UT of Lakshadweep,
-682! 555 :
3. or odeucatlon ‘
Duecto‘x'ate of Education,
Administration of the Union Territory
of La kshadweep, Kavarathi-682 555
4. Vlllage (DW“CP) Panchayat
Kavarathi Island 1cpnesemed by its
[,\ecutlve @chel | Respondents

1s'mo Centre Kiltan :
at, Kiltan. S Applicants




- Versus

f Lakshadweep

’,‘Admtmstratlcgn of the UT of Lakshadweep,
‘fKavalathl 687 555 E

T he thefrxecutlve Ofﬁcer
District I’anchayat Unit

Kiltan, Union Temtmy
of L a<shadwcep 682 557

(By Ad,v'ofcaté:' M'r;jsf .ﬁédhalq-i”shnan)

OA 331/2013

kamg as casual labouleI in the Department of

§c1ence & 1 cchnology, Agatti, Lakshadweep

}Iydel P | )
Slo Sayccd Buhan Hay U
Pokk_alh ;ppada ‘H:ouse) Agatti Is]and

as'ual laboﬁrer in the Department of

Scmncc & "l echnology, Agatti, Lakshadweep

Respondents -



Applicants

Chan pel son :

\/1llagc (Dweep) Panchayat Agatti-682 557.

Chairper‘so.n
Village (:Dije,ef]j), Panchayath, Chetlat Island-682 554.

The Jumol Smenuﬂc Officer
Depaltmen"' 1"5C1ence & Technology

'Chetlat 682 ";:

The JUﬂlOI SClentlﬂc Ofﬁcer
Dcpattmem of %1ence & Technology
gatu 682 557

I)nectm ofPanchayath
Depaxtmcm of Panchayath

' Ka}\:{axia,thl_‘6.87 555.. N | Respondents

(By Advocaie: Mr.S.Radhakrishnan for R1,4,5 & 6)

Sarldn.""apmé Kl ltan
1 dkshadweep

K /\zhm o
S/p’Sayed Buhau

Versus

Applicants



_._élé}:{s'hadweep

[N

Umon I err 1101: L al,(s_badweep

: ]\d\/dldlll

3. %ub )mslonal thcex ‘
Kiltan Island, Umon Ten, lory of Lakshadweep
Kiltan. A

4. Director, o
Services, ..
UT of I.;al_gejs_h.aq_:weep, _I(g\/al'atti.

I

(By /-\d.v(é)ééte;'::iMr.Sﬁ;iiéldh&kx‘i&hﬂéﬂ)

27, QA 34412013

I K}assim-‘ A o
Slo.Audkoya PP
/\'liy'at‘hara House; Andrott

2. .alaludidm N ‘

3. Mohamméd Ilassan CE
S/o: Kunhlkoya SVP
I dayakkal Home Andrott

4, l\/lohammed Ra feek C.K
S/oz.:Koya.(.C
Cheriya Kakkanal House, Andrott

5. '\/Ioida'mm"(,d Kéilﬁdltlddiﬂ M.K ,
S/o Shlhabud( in Pookova Thangal

7. Nooml' I lassan A
Slo. Ndllayak" ya: UK
/\ualada Hotse, Andrott

’f}}ﬁ?%}‘g‘fm?jgnﬁ'{ R
. ) . ' - ‘ - °

Respondents



Applicants

Admm tration: offhe Uriion Territory
ofLakshadWCCp, _Kavaram — 682 555

2. Dncctox ol Panchayats
- Department of Panchayats
/\dmmlsuauon of the Union Territory
of Lakshadweep, Kavaratti — 682 555

3. Dcpaxtmcnt oH lecmmty
Union lunto;y of Lakshadweep
Kavarathi ~ 682 535

4, Vlllag,e (Dwup) Pcmchayat
/\nd'*()ft’lshnc e 'lescnled by its

Respondents

28. ()A 345/2013 s

l. /\yshomma L I
D/ollamm lllacheua House Agathi

2. B cc ‘I'a t;h: _u mms;’i a.l;?;. \/ -
Dloiisasmi Koya, Puthanveed House, Agathi

98]




9.

.

S/o; I\asml \oyﬁ C P
1"0Q\/gnpgi__4i_l-i-bu‘c quthl

o:_u:ée?:Aéath:i'

l\ un nathalam I

B!

Nazer K
S/o.Kidave =
Kunnikathiyapada House, Agathi

Showkathali M
S/o.Ummer:B .
!\/lalgayachoda House /—\gatl

S/o Muthath
;1.??11.114_(14_ House, /\gathi :

Aboobacker N.M
S/o Abd“] Rah man F.
ees: Man/xl Agathl

7\‘/1131 C :
- Slyp, Mohdmmed Koya T.P
'(,hal]a_klaadl ouse /\Edlhl




30.

31

51

. Muhammcd Koya B
SloKoya = *.0
Blyathablyoda ousc Agathl

Nafeesa M (
D/o.Abdulla Koya K
1\4()()111a|111<c1lgkqgia llousg, Agathi

Koya P S

l\'151ml<oya (l
S/o. Abbobr\ckm Koya
l\amalmalmlvoda Puthiya Illam, Agathl

boobacl\cn U P

S/o /\l} M ohdmmed

Jpps _hodﬂ ll()use /\gathl

1"‘1‘i’ﬁa‘uhibi ‘M" :
/6, Attakoya : -
Mamyam chlyoda House, /\gathl

: herlys aappada llouse Agathi




(U8}
o

('S
(OS]

35.

38.

40.

41,

42,

43.

' Samcm

52

S/o. Ma]ccd
l\/lumhn Ilh: .

decd Mohdmm(,d L
SloKalid P .
l Hallousc /\gathl

Nascm 1 P
S/o. Muthal]f .

: lhekku Pu ihlyalllam Agalhn

-Ubdld U

_b/oﬂ..lvl'amz‘a U .
'Ummmerodach‘etta House, Agathi

Sycd Mohammcd K 1
S/o /\boo"ﬁala I '

/\bdullla Byl
_'_.;'j‘-athahulla i
Blyashdblyoda Housc Agathi

Hajcnomma T.p
D/o /\bdul;.kad_u 1<oya P. C




45.

46.

47.

48.

49.

51.

L2

53

Roshna o
vD/o gayed Abdul Rahman
T hachcny Holise; /\gathx

S/o]; te Altakoya
Kogdam’ Housc AgDatl

Showkathal
S/ol.ate Attakoya
Sallamyoda I- lousc Agalhl

lesamudhcc‘n'\/ K
Slo.Hamza C:K (L dte)
\/adak chld lHdm Agathx

Chex 1ya Koya A K

Mohammed Ali C.P

S/o.Kasmi: KO)”I A

Chachalakapc‘da llouse Agathi
oo

Saycd Mohammcd K

; of L. akshadweep, Kavarathi
/! 11:s Dncctm 682 555

Applicants



Umm01 I cuook 'Shaﬁ
S/o. Aboosala 3 _
Malikakal HOUSE Aminil

P A Saycdall :
Sko: IIam/akoya '
Pulhlya Asharoda House Amml

Rah‘malh‘Beegdm ‘

D/o Ahamed, Mallkakal House, Amini

Ahamedkoya _
S/o Koyakndavu "Surambi House, Amini

'Vallyabl P’ C

D/o /\mhukoya‘ 'Palhyachetta House, Amini

o :i,'-fVefsus

I ]‘1L /\dlmnlstmto' l_

Respondents

Applicants



Respondents

5 ‘;hg.xf‘ab‘l P
Do Kunhik
Pal licha n I

, Kavaratti Island
1. : :

/o Han

B

se, Kavaratti Island




yratti 1sland

10. _
D/o Vallya Abdu;ahlman
VaddlckL1111elachada1n Kavaratu Island

12. Beefathumma B
D/o Aboobacker

13, Ii‘ahmam Be'e'gqm PP
D/o Attal K.P.
Pochanachcpma Kavarattl Island

Admmlstré_,on Q'fthe Union Territory
‘ofI ak%hadwéepll'(Secretarlat)

Du-e 01 oi lndustnes :z.,

(By Advocatc M1 b Rddhdkl 1shnan )

Applicants

Respondents
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:Altakoya ekl
S/o, Muthukoya » *
Sulambl I{ouse Am1m

Anwar Hussafirg -
D/o Essa . e
Kollapura House Amlm

Saﬂtha BeegL)m -
D/o..“Sayeed Abdulla Koya
'..,House Amlm L

Hamée"dathbi“ ?
D/o. Shaikoyd
Monakkallachetta House Amini

H’as‘saihar‘ .
S/o Mohammed
/\lnmmcchclta House Amini

B ';G'lé}ngesh)

Versus

The Adrmilﬂislflré'tor E

Adminjstration‘of the Union Territory

ol L akshadweep, Kavaratti — 682 555

Dsrectm o{ Panchayats

pal 8
Umon Ten 1t01y of Lakshadweep
Kavarathi 1cpxesentad by
Director: of_};:,dqcatlon - 682555

Applicants



Respondents

2. Abdul Hassan L
' S/o Attakoya

3. Sayed Mohémm"éd.
S/o ‘Aboosala’; Lo
Karachetta House Andrott

4, Mohammed Ilussam |
9/0 Mohammed -
Bappathlyodé'House Andrott

Applicants

d) presented by its :
r— 682554 Respondents
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33.
1.
2.
3. san
S/o.Attakoya’ -+
Kunjanattichetta; Andrott
4. Yousaf
Slo. Pookoya B '
Puthlya Fddnyakkal House Amini. ‘ Applicants

(By Advyocate‘:: Mx;lf'K”. B1 Gangegh)

~ Versus

"D rector:of Panchayats
Dep" mcnt of Panchayats

Tf Women & Child Development
;ry of. ‘Jakshadweep

Respondents




3. Mansoor A11 :
So, Mulhukoya
A} entamvellpura House Andrott

4. Mohammed F alsal
Sle. Slddeeque,:,_ R :
Mdkkct llous"'“ '/\nd'ro't't.,; Applicants

1. [ hc Admmlstn ator !
Admlmstldtlon of the Union Territory
ofI akshadwcep, _I_(avarattl - 682 555

2. Dﬁ,pdl 1mcm of Ammal Husbandry

4, 'Vlllage (Dweep)”Panchayat
Andrott Island 1epresented by its
Pxecutlvc Ofﬁvcer - 682 554 Respondents




4. K:P. Homzakoya R
S/o.Aboobacker . |
' Kamalmalmxyoda Puthlya Illam House, Agatti.

5. K.Showkathali
Slo. Sydubukhdn -
'Kondmodalllouse Agatu

6. BSiarafudreen
S/o. Ummer Efa " -
Bceyakuttnyod'l House Agatti

7. V K' Moh'a'mmed ‘\/Iukth'ar ,

S/o.Abdulla. Koya
Vadakk Kunnmamel House Agatti

/\bdu] Rahlmansii

Applicants

682 553
i

E xecuuve 'O Respondents




l. "I he Adnﬁlﬁlstlator -
Admmlsu atlon ofthe Union Territory
of L. akshadweep, Kdval ath1 682 555.

2. The Dnector (Selv1ces)
Admxmstrahon of the Union Territory
1 akshadwecp (Secrctanat)
Kavaram - 682 555 :

3. Dcpartmenlt Qnguculture
tnion Ter 1tory ‘of Lakshadweep,
Kavafathl - 682:555.
Replc%ented by ifs Dnector

(By Advocate M1 S Radhaknshnan)

37, ()A 355/26

I, 'Muthukoya
Slo. 9ha‘1koya

(By Advocater M | 'ﬁl'léééh)

. Versts

1. The Admini =
"/\dmlmsnat i ofthe Umon Territory
01 Ldk;hadw ep: Kavarattl - 682 555

Applicant

Respondents

Applicants



Aviation _
fL kSha weep, Kavarathi-682 555

4, ‘Vxllage.(Dweepl) Panchayat'
“AndrottIsland. 1ep1esented by its :
I*xecutlve Ofﬁcel 682 554 Respondents
(By Advocate M1 9 Radhakrlshnan )

38 0A 3’56:/2'013,1 )

L. llaJaxommabl Dop
D/o.Koya deave M o
l’hirthxi\apad House Kalpem

Chenyakoya?
¢ i:ohammod Koya Hap
Malmlkkakada House Kalpem Applicants
S i

(By Advocate M1 K B Gangesh)

' ‘; Versus

L. j ;
:on:‘:ofthe Umon Territory
jeep; Kavaratti — 682 555

A8C
Kalpcm Island repxesented by its -
1: XCCUUVC @ﬂl er £ 682 552 ‘ Respondents




13.

,S/O Kasm'

/\bdul Lathecf
S/o.Pallath Kunh1 Koya*
Nenempappada House, ' Kalpeni

Altakoya !

MK Khalee -
S/0.Hamza Koya
Malmlkakada HOu%e Kalpem

“i: ]\"

Mohanﬂmc

Chcnya Koy !
S/o Ahmed ;§ : !.i




14.

15.

17.

18.

20.

21.

Abdul Hakeem .
S/o. Chenyd Koya o

Me lachedam House Kalpem
Hajlrommabl
D/o:Kasmi Koya :
Akkara House,, Kalpem

S/o. Koyamma'
Manjlyenam House Kalpem

Abdul Gafom ‘
S/o Kasmlﬁ oya

D/o Moosa K C-
Puthlyapura House Kalpem

(By AdvfofC'ate': Mr.K.B'Gangcsh)

1
- Versus

Dwecto’n of Panchayats
Departmem fPanchayats

Admlmsu atlon of the Union Territory

ofl akshadweep, Kavarattl

Applicants



Respondents

Abdul Latheef L ‘
Keela Vlllattom Amm Island
Lakshadweep. = - . ¢ Applicant
(By Ms.Shahna Kai":th;i:keyan)@% :
: VC I‘:SU S , {?
: | L
l. Vlllage (Dweep) Panchayath
: .Amm Island -
ept nted by the (“ héur Person
2. 'Secretary |
Dcpartmem of Panchayath Kavarath1
3. 1[)1[‘60101 -
3 mployment and Tlammg
Union T emtoxy of Lakshadweep
Kavarathl o Respondents
Applicant

I Vll ag,e (chep) Panchayath
/\mm lsland




&7

42. OA 362/2013

Rabeehathulla B.P. aged 35 years
S/o. Mohammed Koya TN, _
Labourer, Klltan Remdmg at Vallyapura House,
Kiltan Island s ,

(By Advocate%npv Moharian)

L Versus
I, ‘The Administiator,

UT, of Lakshadweep, ..
-Kavarattl 682:555,

1 lec;ncal Dlvmon Kavarathy

2. .Dlrector ofPanchavat
iDcpartmcnt oi Panchayat
; lOﬂ ;Qf UT of Lakshadweep,

Respondents

Applicant

Respondents

Applicant



Respondents
Abdul QUblSh 'S/o. Samul Abld P., aged 27 years,
Malikakal, Kiltan, U.T. ofLakshadweep, workmg as
Casual Labourer, (Live St
Animal'}{lusband_r’_y.;:
Kavargthi. . . Applicant
Respondents

. OANo 366/201’3

l. Mohammed Ka51m .
/6. Sayeed Ay
‘KcmmpmaHOuSe o
Andlott

2 in K



. Applicants
(By AdvocateMr KB: G‘énges_h) | |
8 Versus ‘_: B

l. The Admmls‘tratox

/\dmmlstxatlpn ofthe Union Territory
()I akshadwcep, Kavarathl 682 555.

U

2. The Dwectox oFPanchayats

'Departmentf of_{Panchayats

l’oxt Contr&l Tlo-;wer Andrott - 682 554
Rbpresented by 1ts Ofﬁcex in charge.

4. Dlrectoratc of Art & Culture
‘ /\dmmlsUatmn ofthe Union Territory
of L akshadwcepw Kavaratti — 682 555.

chresented b‘” rts Dlrector

§ Agncuhure
‘-‘ %he Umon Terrltory

Respondents

rs S/o Pookunni A.,
ouse Andrott.

‘years, S/o. Sheikoya Thangal,



V' i_»i(i““ '

Ed%

ibudheen Thangal, aged 28 years,

3. Q!
Kéhdeth House, Andrott.
4. i;_ged 23 years,
deth House, Andrott.
5. 144 years, S/o. Kidave A,

: iPanchanal .se A‘ndrott

0. Khalr aged 32 years S/o Muthu,
' Puleenakeel House Kavarattl

7. /\bdulban ag,ed 34 years S/o. Hamza Koy,
Monakl<al House Amrm

8. :Sayed Koya agped 44 years S/o0. Pookoya,
Meelachcrr House Amm1 | Applicants

ol :.'-i..... 1.'"4 A i
o ik Versus

S

I lhe /\dmlmsuator At

Admlmsllatlon ofthe U*mon Territory of Lakshadweep,
Kavaraltl 682 555 i

{

. '|.

4. Vrllage (D\A/!eep)Panch'ayat Andrott Island,
1epresented by 1ts Txecutlve Officer — 682 554.

5. ‘Vlllagc (Dwee
Kavarattr lsllan

Respondents




13.
14,
15,

16.

7
/0. Sayed Mohammed,

o

ears, Sayed Ismail,

Hiahizakioya, og
Chekkarak!

drp_tt.

ged 27 years, S/o. Kunhiseethi Koya,

[P



Mo et S S SR

Applicants

1.
Admmxstralxon b‘-‘f the Umon Territory of Lakshadweep,
Kavaratti- 682 555 o

.Divrve(,t()l ofP) .v?hé‘yats!%

Respondents

> Ka\/arattl
: |‘

3. 5; $/0. Koyamma,
Kavaram

4. '.y'g,ars, D/o. Khamar Khan,

5.

6.

7. a.rs.;:{b/o. Hamzath,



9.

(By Advocate: Sii K.B. Gangesh)

I

demla Bccg
':Muthlblyoda

( ygars S/o. Abdul Khader,
\varatti. Applicants

Versus

The /\dmmlsu:
/\dmlmstlatlon ()fmc Union Temtory of Lakshadweep,
Kavaratti- 682555

; i.

Dncuox oI } anchdyats

~akshadweep, Kavaxathl
s Dnecton - 682 555.

Respondents

Pf Nascu ag d-35 yecus S/o Kunhikunhi,
Pallich_gm ;I%‘Ic,)usc, §dvg.1 atti.

1 1 Nascu' d}vedv_B y-leS S/o Hamzath,
l’ulhlyd llldm Kavaraul

d'34 years, D/o Kunhi Koya,

£

le@ ttl.



/\bdul Ra/ak ag,cd 28
-Saldblyoda II()usc Kavalam Applicants

T4

sj,is‘b/o Kojan,

ears, S/o Mullakoya,

(By /\dvocatc Sn K B (Jangcsh) }‘i’

[ 3]

50.

[N

Versus

The /\dlmmstr"lol
/\dmlmstlat
Umon lcmto

of !La.ik's'ﬁhadweep, Kavaratti.

Dcpallmcm
Umon Territary. of | :
n,,cpgcscnlcd b_iy its D‘itre’c_tor.

‘ 1ma1 I"-'vI‘}»USbandry,

I)ncctol of Panchayats
Department of Panchayats,
Administration of the

Union Territory of lakshadweep,
Kavaratti, -+ -

) Panchayat,
epresented by its
S : Respondents

O.A No_372/2013

Applicant

The Director (Seivices)
Administration of the Union Territory
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of Lakshadweep (Sééx"e"tariat),
Kavaratti — 682 555.

Department of Weights & Measurers

Union Territory of Lakshadweep,

Kavarathi — 682 555. |
Represented by its Director. Respondents

(By Advocate Mr. S. Radhakrishnan)

51.

OA 373/2013 -

Abdul Saleem, aged 32 years, S/o Nallakoya,
Ummerthakkada House, Andrott.

M.M. Mohammed Igbal, aged 37 years,
S/o Migdad, Meelad Manzil, Andrott. - Applicants

(By Advocate: Sri K.B. Gangesh)

l.

(W]

Versus

The Administrator,
Administration of the

Union Territory of Lakshadweep,
Kavaratti.-682555

Director of Panchayats,
Department of Panchayats,
Administration of the '
Union Territory of Lakshadweep,
Kavaratti,-682555

Department of Science & Technology,
Union Territory of Lakshadweep, Kavaratti
represented by its Director.-682555

Environment Warden, »
Department of Environment & Forests,
Andrott-682 554.

Village (Dweep) Panchayat,
Androth [sland represented by its |
Executive Officer-682 554. “ Respondents

(By Advocate: Sri S. Radhakrishnan)



52.

0.A No. 380/2013

Nasar P. Muhatmmed Nasar

S/o. Nallakoya,

Puthiyath Housé, Androth Island B

Union Territory of Lakshadweep — 682 551. | Applicant

(By Advocate Mr. E.C. Bineesh)

l.

Versus

The Administrator,
Union Territory of Lakshadweep,
Kavarathi Island - 682 555.

The Director (Services)

Administration of the Union Territory

of L. akshadweep (Secretariat Establishment Section),
Kavaratti Island — 682 555.

Director of Panchayats ,
Union Territory of Lakshadweep
Kavaratti Island ~ 682555,

The Director

Agricultural Department

Union Territory of LLakshadweep
Kavaratti Island — 682 555.

Plant Plotectlon ()fﬁccx

Office of the Plant Protection Officer

Androth, Uniion Territory of

Lakshadweep - 682 557. Respondents

(By Advocate Mr. S. Radhakrishnan)

33.

I

[§S]

QA 381/2013

B. Saidali, $/0 late Mohammed Koya

* Palliyachetta, Bandayam House,

Agatti Island, Union Territory of Lakshadweep.

K. Muhammed Rafeek, aged 42 years,

S/o late Muthukoya, Kattampalli Poomadg,
Kalkkandiyoda House, Agatti Island,
Union Tertitory of 1sa akshadweep.

K.G. Jamaluddin, Aged 40 yedrs,
S/o late Uminer, Mariyathoda Kandawargothi House,
Agatti Island, Union Territory of Lakshadweep.
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4. T.K. Saron‘misabij, Agé‘d 36 years, D/o late Kunhikoya
- Keelaillam Thekkeelapura House, Agatti Island,
Union Territory of Lakshadweep. ' Applicants

(By Advocate: Sri N. Anilkumar)
' t Versus

l. The Administrator,
Union Territory of Lakshadweep, Kavaratti.

2. The Chairperson, Village (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep.

3. The Employment Officer, Kavaratti,
Union Territory of Lakshadweep.

4. The Director of Panchayat,
~ Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep.

5. The Executive Officer/Special Officer,
Village (Dweep) Parichayat, Agatti Island ,
Union Territory of Lakshadweep.

6. The Deputy Collector/ASO, Agatti Island,
Union Territory of Lakshadweep.
7. The Social Welfare Inspector,
Women & Chief Development Office,
Agatti Island,
- Union Territory of Lakshadweep. , Respondents

(By Advocate: Sri S. Radhakrishnan (R.1,3 to 7))

54. QA 384/2013

I. - Ishaque A.C., aged 35, S/o. Junies T\,
Bus Helper, District Panchayat, Kiltan,
Residing at Arakkala Chetta House,
Kiltan Island, UT of Lakshadweep.

2. Abdul Rasak K.C., aged 37,
S/o. Kasmikoya P.P., Bus Driver,
District Panchayat, Kiltan,
Residing at Kattichetta House,
Kiltan Island, UT of Lakshadweep.

R

e



3. Noorulla S:M.; aged 39, S/o. Late P.S. Kunhimon,
Bus Cleaner, District Panchayat, Kiltan,
Residing at Saife Manzil, Kiltan Island, :
UT of Lakshadweep. Applicants

(By Advocate: Sri P.V. Mohanan)

o Versus
1. The Administrator,
UT of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayat,
Department of Panchayat,
Administration of UT of Lakshadweep,
Kavaratti — 682 555.

3. Chie.f Executive Officer, )
District Panchayat, Kavaratti — 682 553. Respondents

(By Advocate: Sri §. Radhakrishnan)
55. OA 386/2013

1. Jahathali P.P., aged 33 years, S/o. B.C. Uduman,
Puthiyapura, Amini Island, Union Teiritory of Lakshadweep,
Pin — 682 552.

2. A. Ismail, aged 45 years, S/o. Eassa, Andrati Yoada,
Amini Island;, Union Territory of Lakshadweep, Pin — 682 552.

3. Khalid Unnam, aged 40 years, S/o. Mohammed Puthumamachetta,
Amini Island, Union Territory of Lakshadweep, Pin — 682 552.

4. Moosa Peechéhdam, aged 38 years, S/o. Abdul Khader,
Mannathachetta, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552.

5. Amanulla‘A.M.r, aged 33 years, S/0. Kunju Koorumel,
Amini Island, Union Territory of Lakshadweep,
Pin — 682 552.

6. Khalid A.P., ;‘g,ed 35 years, S/o. Alimohammed, Aliyachetta,
Amini Island,"Union Territory of Lakshadweep, Pin — 682 55.

7. Jafeerulla P.'C'..., aged 25 years, S/o. Kidave Naduvatta Chetta,
Amini Island, Union Territory of Lakshadweep, Pin — 682 552.




?o.

10.

11

12.

79

Abdul Salaﬁﬁé%\., aged 38 years', S/o. Khader Thottanada,
Aminipura, Ajh‘ilﬁi Island, Union Territory of Lakshadweep,
Pin — 682 552.

Noorul Ilassa}l K.K., aged 38 years, S/o. Abusala Kochu Kannada,
Kallakakkat, /\mlm Island Umon Territory of Lakshadweep,
Pin — 682 552

Jalal B.M. a@ed 31 years, S/o. Khader F , Bahija Manzil,
hattanoda Anmini Island, Union Territory of Lakshadweep,
Pin - 682 552.

Najeeb A., aged 31, .S/o. Kidavu T.C.,
Ayeshera, Amini Island, Union Territory of
Lakshadweep, Pin = 682 552.

Nafeesath U., aged 35 years, D/o. Eassa Kottappura,
Unnam, Amini Island, Union Territory of Lakshadweep,
Pin - 682 552. Applicants.

(By Advocate: Sri Shiraz Bhava V.S.)

I,

LI

Versus

The Union Territory of Lakshadweep,
Kavarathi — 682 555,
represented by 1ts Administrator.

The Director of Panchayaths,

Department of Panchayaths,

Administration of the Union Territory of Lakshadweep,
Kavarathi — 682 555.

" The District Panchayath, Amini, rep. by its Executive Officer,

Amini Island, Union Territory of Lakshadweep, Pin — 682 5535.

The Village (Dweep) Panchayath, Amini Island,
Union Territory of Lakshadweep, Pin — 682 555,
Represented by its Executive Officer. . Respondents

(By Advocate: Sri S, Radhakrishnan)

56.

l.

OA ‘3-88/2013{1

P.P. Amanullia; aged 38 years, S/o. Sayed
Mohammed P.K., Puthiya Pandaram, Kiltan.

Mubaraka Bénu,. aged 27 years, D/o. Ibrahim,
C. Lavanakkal House, Andrott.



3. K. Sajeedkhan, aged 26 years, S/o. Cheriyakoya,
Kunnel House, Amini. Applicants

(By Advocate: Sri K.B. Gangesh)
Versus

.  The Administﬁ%tor, _
Administratioﬁ of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

2. Director of Panchayats, Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

3. Department of Animal Husbandry, Administration of the
Union Territory of Lakshadweep, Kavaratti, represented by its
Director — 682 555.

4. Assistant Settlement Ofﬁcer,
Amini Island = 682 554.

5. Village (Dweep) Panchayat,
- Kiltan Island, repiesented by its Executive Officer-682 552.

6. Village (Dweep) Panchayat,
Andrott Island, represented by its Executive Officer-682 553.

7. Village (Dweep) Panchayat, Amini Island,
represented by its Executive Officer — 682 554. Respondents

(By Advocate: Sri S, Ra-dihékris'hnan)

57. QA 3902013

I. C.N. Abdul Hakeem, aged 38 years, S/o. Koya,
Cheriyannallal House, Kalpeni.

2. K.I. Cheriyakoya K.C., aged 48 years, S/o. Pookoya,
Karupathaillarm House, Kalpeni.

3. K.K.Sadique Ali, aged 44 years, S/0. Mohammed C.P.,
Konhankakkada House,Kalpeni.

4. CN. Habusabi, aged SO years, D/o. Attakoya,
Cheriyannallal House, Kalpeni.

5. Hameedabi, aiged 41 years, D/o. Ramalan,




-

13.

14.

15.

16.

17.

18.

gl

Pakkath I-rlou-s_e, Kalpeni.

AT. Sheemabl 42 years D/o. Hamzakoya,

Athanam Thottam House, Kalpem

A.K. Muthubi; aged 53 years, D/o. Cheriyakoya,
Alikakkada House, Kalpeni.

K.K. Habusabi, aged 42years, D/o. Sayed Mohammed Koya,
Kandamkalam House, Kalpeni.

Bambathi, aged 43 years, D/o. Ahammed P.,

‘Chadachiyoda House, Kalpeni.

Abdul Saleem M., aged 34 years, S/o. Mohammed A K.,

Manjiyanam IIouse ,Kalpeni.

Naseema M.P., aged 33 years, D/0o. Mohammed K.P.,
Mayamkakkapura House, Kalpeni.

Humairath P., aged 42 years, D/o. Sayed,
Poodiyath House, Kalpeni.

C.O. Balkees, aged 53 years, D/o. Yussaf K.V,
Chadachiyoda House, Kalpeni.

B. Abdurahiman; aged 49 years, S/o. Muhmed M.,
Beerandhoda House, Kalpeni.

K.C. Abdul Laffar, aged 38 years, S/o. Aboobacker,
Kuttlyachada House, Kalpeni.

M. Anwar aged 37 years, S/o. M.P. Khader
Maral House, Kalpeni.

M.P. Hajira, aged 36 years, D/o. K.P. Mohammed,
Mayamkakkepura House, Kalpeni.

C.G. Naseema Beegum, aged 36 years, D/o. Hamzakoya M.K.,

Cheriyachaman Gath House, Kalpeni.

K.K. Attakoya, aged 59 years, S/o. Ahamed Kunji Koya,
Kandamkalam House, Kalpeni.

’I‘hangakoya,;)aged 33 years, S/o0. Chariyakoya E.,
Koliyala House, Kavaratti.

Hussain Ali,‘éi_-ged ’35» years, S/o. Nallakoya,‘
Chettipura House, Kavaratti.



22, Jaffer, aged 32_;yeaxs S/o. Hasan T.P.,
Kaladi Hou avaratti.

2

| 23. Basheer, agecﬁi}é years, S/o. Mohammed P.,
Kunninamel House, Kavaratti.

24." Amina, aged 42 years, D/o. Aboobacker,
Theklapura House, Kavaratti.

25.  Kadisha, aged 55 years, D/o. Aboobacker,
Kunninamel House, Kavaratti.

26.  Rahmath, aged 38 years, D/o. Mohammed P.V.,
Alachaoppada House, Kavaratti.

27. Raziyabi, agéd 33 years, D/o. Ali,
Kunnumpuram House, Kavaratti.

28.  Shamshadbeegum, aged 31 years, D/o. Kuttiyammed,
Kunnam House, Kavaratti.

29.  Jameela, aged 37 years, D/o. Kunhikoya,
Fathima Manzil, Kavaratti.

30. Lilar, aged 28 years, S/0. Ahamed A.P,,
Kadapurathaillam, Kavaratti.

31. Noorul Ame.ef;h, aged 33 years, S/o. Sayed Buhari,
Palalam House, Kavaratti,

32.  Abdul Rasheed, aged 23 years, S/o. I-Iasamar
Umbiyapura House Kavaratti.

33. Hussain B.; aged 43 years, S/o. Kunhi Kunhi P.,
Biranthoda H'o‘uls-e, Kavaratti.

34, Mohammedali T.P. , aged 35 years,
S/o. Aboobacker K K., Thekkilapura House, Kavaratti.

35. Sajid Kha.n, dged 39 years, S/o0. Sayed Koya,
Edanilam House, Kavaratti,

36.  Jassin C., aged 33 years, S/o. Ali K.P.,
Chonam House, Kavaratti.

37. Mohammed Rafi, aged 37 years, S/o. Hamzath Haji A.P.,
Molokepura House, Kavaratti.




39.

40.

42.
43.
44,
45.
46.
47.
48.
49.
50.
51.
52,

53.
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Mohammed shaf‘fee P.A., aged 35 years, S/o. Kuji Seedi Koya,
Puthiya Alikom, Amini. _

Abdul Raheeiﬁ, aged 34 years, S/0. Abdu Rahiman,
Aynepura House, Kavaratti.

Mushin, aged 39 years, S/o. Nallakoya,
Kuttithayapura House, Kavaratti.

Akbar T.P., ag_ed 33 years, S/o. Kidave K.,
Tharammakepura House, Kavaratti.

Faizel Hussain, aged 37 years, S/o. Shahul Hameed,
Palamkakkada House, Kavaratti.

Najumudeen P., aged 36 years, S/o. Shamsul Noor,
Pallicaham House, Kavaratti.

Shihab, aged?35 years, S/0. Kunhimoideen, Mullapura House,
Kavaratti. '

Aman, aged 37 years, S/o. Aboobacker, Kaladi House,
Kavaratti. -

Raheein A, a{fged 30 years, S/o. Khader, Agam House,
Kavarattl. . :

F-irozl(han, agéd 27 years, S/o. Sayed Poo,
Ullikanapur House, Kavaratti.

Abdul Hashim M.1., aged 33 years, S/o. Attakoya,
Mukriya Illam House, Kavaratti.

Kadisha, aged 44 years, D/o. Ukkas,
Umbiyapura House, Kavaratti.

C.P. Abdul Razak, aged 42 years, S/o. Mohammed,
Chamgyathagyra House, Kavaratti.

K. Abdul Rasheedu, aged 42 years, S/o. Hamzath,
Kunhibiyoda House, Kavaratti.

C.P. Raheem, aged 31 years, S/o. Hameed,
Chandipura House, Kavaratti.

M.T.P. Habeeb Rahman, aged 43 years, S/o. Khalid,
Melathiruvathapura House, Kavaratti.
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56.
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59.

60.

61.

62.

63.

64.

65.

66.

67.

68.

69.

Moominath, aged 37 years, D/o. Kidav,
Neliyampuravl-’IO'uSe, Kavaratti.

Halima, ag,ed 35 years, D/o. Koyamma,
Thaleekcpurd House, Kavaratti.

Sayed Abdul Raheem aged 46 years, S/o. Haji Sayed Shaikoya,
Ummalmanooda House, Kavaratti.

Abdul Reheem, aged 30 years, S/o. Hamzath;,
Mannayapura House, Kavaratti.

Mullabi U.P., aged 38 years, D/o. Hamzath,
Ullkanapura House, Kavaratti.

Sayed Abdul Jaleel, aged 39, S/o. Aboobacker,
Puthiya Kunnamkalam, Kavaratti.

Muhsin, aged 38 years, S/0. Koyamma,
Kunnumpura House, Kavaratti.

Seethi Koya, ;'éged 39 years, S/o. Cheriyakoya,
Edanilam House, Kavaratti.

Mariydmmabii, aged 36 years, D/o. Mohammed,
Kattikulam I—Iouse, Kavaratti.

Mohammed Shaﬂ aged 33 years, S/o. Ahammed I {ajl
PdlehlpUld House, Kavaratti.

Mubeena, aged 23 years, D/o. Sayed Poo,
NeliyampurajHouse, Kavaratti.

Salmaf’:ei_xged 22 years, D/o. Cheriyakoya,
Vadakita pura House, Kavaratti,

Muhaxﬁmed,éged 32 years, S/o. Attakoya,
Vadkilapura, Kavaratti.

Sairabanu P.E., aged 31 years, D/o. Sayed Shaik Koya,
Madal House, Amini.

Mohammed Ali P.M., aged 27 years, S/o. Hamza,
Puthiya ManZil Arhini.

dkoya aged 41 years, S/o. Abdul Khader,
Pand _am HOUSC Amini.
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77.

78.

79.

80.

82.
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4.

85.
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Cheriyai&oya M.C., aged 32 years, S/o. Hameed,
Melach@taa HQUSC,Kadmath. '

vShafeev:?\'/.P., age‘d 39 years, S/o. Ismail,.
Vadakkilapura House, Kadmath.

Fazeerali N.M., aged 25 years, S/o. Kahalid,
Noor Mahal, Kadmath.

Shahul Hameed, aged 21 years, S/o. Ibrahim,
Melachetta House, Kadmath.

Najmudeen P.N., aged 28 years,
S/o. Cheriyakoya, Puthiyathanoda House, Kadmath.

Mohammed Iqubal, aged 46 years, S/o. Khader,
Attalada House,Androth.

Muthubi AK., aged 42 years, D/o. Muthukoya,
Appurakkat House, Androth.

Hajarommabi E.K., aged 40 years, D/o. Shikoya,
Edayakkal House, Androth.

Badarudheen Koya A.B., aged 38 years, S/o. P.S.J. Thangal,

Aliyathammada Bithathabiyyapuram House, Androth.

Asmabi, aged 38 years, D/o. Koyamma A,
Mayyampokkada House, Androth. |

Shahnaz Beegﬁm C.P., aged 36 years, D/o. Nallakoya,
Chattapokkada House, Androth.

Fathimath Suhara, aged 38 years, D/o. Koyamma,
Bappathiyoda House, Androth.

Nusaiba A, aged 45 years, D/o. Yousaf M.P.,
Achammada House, Androth,

Khaulath I..,-aged 38 years, D/o. Nallakoya T.,
Lavana}l'fkal House, Androth. -

Balha 1, aged 37 years, D/o. Pookunhikoya,
Thailath House, Androth.

Rahamth P., aged 42 years, D/o. Koya Kiadve,
Pathada House, Androth.
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100.
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Naseeraiéami M.K., aged 40 years, D/o. Kunhi Koya,
Hdus»e Androth.

Kadees| mmab1 L., aged 40 years, D/o. Seethi M.,
Kkka House Androth

Saxommabi T' ‘aged 43 years, D/o. Aboobacker,
"Ihachery House Androth.

Mullapoo M. K aged 39 years, D/o. Koya,
Maidandurakatt House, Androth.

Hafeera L., aged 39 years, D/o. Koyamma K.P.,
Lavanakkal House, Androth. '

Aysummabi ] T , aged 45 years, D/o. Muthukoya K.P.,
Thachery House Androth.

Habeebath A., age‘d 42 years, D/o. Muthukoya K.K.,
Ayinammada House, Androth.

Muthubi P.M., aged 42 yeas, D/o. Yakoob,
Puthammadam House, Androth.

Ramlath Beegum, aged 42 years, D/o. Sherukunhi,
Kurmel House Androth.

Hameedath M., aged 43 years, D/o. Siddiqu M. K.,
Makket House Androth.

% M, aged 39 years, D/o. Nallakoya M.,

Mathil‘Housé; Androth,

Rahil M, agé;d: 39 years, D/o. Nallakoya,
Mathil’ijl“-‘vIOuse, Androth.

' Hussain PP aged 45 years, S/o. Aboo Sala,

Poovinapura House, Androth. \»

Attakoya, aged 56 years, S/0. Asainar K
Attalada House, Androth.

Huss_a;iﬁ.';'E.K’."," aged 48 years, S/o. Seethikoya,
Eday’akl‘j{fal Hou.sei Androth.

Sayeed Mohammd Koya L., aged 54 years, S/o. Kader P.,
Lavanakkal IIouse Androth



102.
103.
104.
105.

106.
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Hussam K., qged 50 years, S/0. Sayeed Bhkari T.M.,
Kunhashada House, Androth. .

Isméil;gqged O years, S/o. Lava Burhikage Moosa,
Kunnumange House, Androth.

S,ubaidabi, aéed 37 years, D/o. K.K. Sayedmohammed,
Pathada House, Androth.

Pookunht, aged 31 years, S/o. Saye Mohammied,
Keechelam House, Androth.

M.P. Mohammed Hussain, aged 35 years,
S/o. Kidave, Moodampura House, Androth. Applicants

(By Advocaté:iSri KB Gangesh)

—

®

Versus

The Administrator,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 553. '

DirectQi‘ of Panchayats, Department of Panchayats,
AdministratiOn of the Union Territory of Lakshadweep,
fti — 682 5535.

‘Department of Labour and Employrhem,
ration of the Union Territory of Lakshadweep,
Kavaralti — 682 555.

Department of Education, Administration of the Union Territory

of Lakshadweep, Kavaratti, represented by its Director — 682 555.

Depar_tﬁdent of Agriculture, Administration of the Union Territory of
Lakshadweep, Kavaratti, represented by its Director — 682 555.

Depar}n}aem of Women and Child Development,
Administration of the Union Territory of Lakshadweep,

i, represented by its Director — 682 555.

Depaftment cifFisheries, Administration of the Union Territory of
LaksHadweep, Kavaratti, represented by its Director — 682 555.
Depaft;j;ent of Animal Husbandry, Administration of the Union
Territory of Lalg,shadweep, Kavaratti, )

represented by its Director-682555.
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9. Lakshadweep Khadi and Village Industries Board,
Kavarattl represented by its Chairman — 682 555.

10. Revenue Sut;lg)msmnal Officer, Kavaratti Island — 682 553.

L. Sub Divisiorial Officer; Amini Island - 682 554.

12. ineer, LPWD Sub Division, Andrott Island-682 553,
I3.  LakshagWeep District Panchayat, District Panchayat (HQ),
Kavaratti, '

represented by its Chief Executlve Officer — 682 555.

14, Village (Dweep) Panchayat, Kalpeni Island, reprcsented by its
Executive Ofﬂcer - 682 SS1.

15.  Village (Dweep) Panchayat Kavaratt1 Island, represented by its
Executive Ofﬁcer - 682 555,

6. Village (Dweep) P_an-chayat, Aminj Island,
repres‘ente?d b‘y its Executive Officer — 682 554

17.  Village (Dweep) Panchayat,
Kadamath Isfand, represented by its
Exec.u____iy'e Ofﬂcex 682 553.
18. Vxllage (Dweep) Panchayat,
Androth Island, represented by its
Executive Ofﬂcer - 682 552. Respondents

(By Advocate: Sn S Radhakrlshnan (R1-8 & 10—18)]

S8. ()A 392/201 3

l. F Iussaln, S/o- Aboosald
Saram ppada (Konchukakada) House
Agath esently working as Cleaner,
RG 1ta1 “Agatti.

2. Shukoer, S/ﬁ) late Kldave
Pakrumupanoda House, Agathi,
Presently wqumg as Cleaner,
RGS Hos;ntal Agattl

3. Latheef, S/o Auakoya
Kalkandlyoda House, Agathi,
Presently wo_rklng as Cleaner




" 10.

11.

12.

13.

39

Hameedath, D/o Koyassan,
Aynepara House Agathi,
Presently workmg as Cleaner,
RGS I ospltal, Agatti.

?

RGS F ospltal “ Agatu

Hajara, D/o late Hyder,
Beepapada House, Agathi,
Presently working as Cleaner,

RGS Hospital, Agatti.

Sheemabi, D/o late Shamsuddeen,
Beepapada House, Agathi,
Presently working as Cleaner,

RGS I‘I‘ospitaﬁl,. Agatti.

Abida, D/o Hameed ,
Mak klyachoda House Agathi,
Presently working as Cleaner,

~RGS Hospital, Agatti.

Sulaikla, D/o Mohamed,
Koylam House, Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti.

nian, S/b Hamza,

Kalar 1h1yoda House, Agathi,
workmg as Cleaner,
pital, Agatti.

MaHéxﬁ od HTS/O Koyassan,
Ampcrpally House, Agathi,

Plesemly wo'rkmg as Cleaner,

RGS Hosp1ta1 Agatu

: Salfulla S/o Abduxahxman

Mar 1yathoda Housc Agathi,
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S/o Ummer,
House, Agathi,
ing as Dhobi,
Agatti.

15.  Abdulla, S/oiKhalid,
Kandavar Gothi House, Agathi,
Presently workmg as Cleaner,
RGS Hosp1ta1 Agattl

(By Advocate: SrifR.'Ramadas)'
Versus

1. The Admmlstrator
n 1 rltory of Lakshadweep,

Agatu I_SIand Umon Temtory of Lakshadweep 682553

3. Thel M'ediCdl‘Ofﬁcer in charge,
Commumty IIealth Centre, Agatti Island

ag,ed 44. years,.
C kueyammakada H ouse,
' ;led Labourer

"’bouxex _
e: Assistant anmeer Flelvtracal
y Division, Kadamat.

n

3.
ouse, Kadamat, Skilled Labourer,
‘Assistant Engineer Electrical,
S "D1v131on Kadamat.
4.

: ved Madkmachetta Kattlpura House,
‘aged 31 years, S/o late Nallakoya

\§ dulia,aged 42‘vyears, So Hameed Melachetta,

Applicants

Respondents



Gt

ouse, Kadamat, Skilled Labourer,
ssistant Engineer Electrical,
jvision, Kadamat.

ya, aged 41 years, S/o late IIassamax
Keelachcrry House Kadamat, Skilled Laboure1

' Hectncal @ub D1v1snon Kadamat _ ~ Applicants
(By Advocatc %11 R SICCI‘&J)

I The Admxmshatm
Umon l emtmy of Lakshadweep,

2. The Dii'cctofdf Panchayat,
Department of Panchayat
Administration of Union Territory of Lakshadweep,
Kavaratti- 682 555.

3. The Cl)ief Exécutive Officer, District Panchayat,
Kadamat-682.556. . ‘

4. The . 'sta_h't"Ehgine‘er, Electrical,
ical Sub Division, Kadamat-682 556.

Un-xon_ 'l"cmtoiy of Lakshadwecp, Kalpeni-682 557
and r d@ng at Thithiyapada House,
Kalpc i Island 682 557.

3. M, l !ydex
work

) 5/0 late M.K. Yousef, aged 43 years
S 9§§anl Labourer,




10.

32

Ammal Huebandly Umt

Union 1 G‘ntmy 6f Lakshadweep, Kalpeni- 682 557
and residing at Manchlyanam House

1\alpem I%laﬁd 682 557.

K. O :< ammed- Ibnu Jaffer Sl K P. Sayed, aged 44

g as Casual Labourex

-4

dnd‘rmdmg at§ Kakatchlyoda House,
Kalpeni'l lanfi 682 557.

M.K. choz 5/0 P.Cheriyakoya, aged 13 years
working as Casual Labourer, ‘

Animal I- usbmdly Unit,

Union.” untmy of Lakshadweep, Kalpem 682 557
and residing at Mal mi (dkkada House, :
(alpcm and 682 557

M. Kalum, S/o M C. Muthukoya ag,ed 34 yvars |
working as Casual Labourer, .
/\mmal l'vug_.bandly Un

< K Mol anmed Rafeeque, S/o V.K, KOJankoya aged 45
- years, wo;kmg as.Casual Labourer, .
/\mmﬂ! Ilusbandry Unit,
Union untmy of Lakshadweep, Kalpem 682 557
ang. m nc ling. qu} Kandamkalam House; :
s "1d_682 557,

S/o ldte M.C. Ahmedkunjl dged 47 years
sual Labourer,

isbandry - Unit '

ory of Lakshadweep, Kalpeni-682 557
;M(ual House Kalpem Island 682 557.

I\O /\buul Salam, 9/0 /\ssalnal aged 39 years
\vokag) as (,cxsual Labourer,

Animal usbdndxy ‘Unit,

Umm Perritory oFf L f11<shadweep, Kdlpem 682 557
cmd xcsmimg ar Kakatchiyoda House,

Kalpem lsland 682 257.

af a S/o latc Sayedmuhammedkoya
alb, “working as Casual Labourer,
. _l andly Unit, :



l.
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Union ‘| cmtmy of La kshadweep, Kalpeni-682 557

and xesxdmg at Pokkarappada House

Versus

The :ch‘i'ljn:inis%ﬁ:étor,
Union Territory of Lakshadweep,
Kavaratti.-682555

The Director of Panchayat,
Department of Panchayat,

Union lcmtory of Lakshadweep,
Kavaratti, 682555 |

The Chxef ercutwe Ofﬁcer District Panchayat,
" Union’ Iurxtory of Lakshadweep,

Kavar,,am ;64842‘555
""" I'he Vctc1 maly Assistant Surgeon,
Village Dweep Panchayat,
Kalpeni-682 557 .

(By Advocate: Sri S. Radhakrishnan)

61.

OA 39512013

S i S/o Yusuf, aged 40 years,
Che lala House, Kadamat,

ict Panchayat, Kadamat. -

Abdul Shukoor, S/o Sayed Ali, aged 41 years,

Ukkayachetta House, Kadamat,
Bus Dnvcz Dlstrlct Panchayat Kadamat.-

M. 'Khalid S/O‘Nadeel aged 43 years,
Madurakam House, Kadamat, :
Helper, Dlstx ict Panchayat, Kadamat

/\yoobkhan S/o Kunhikoya, aged 37 years,
hi, MV a'hal House Kdddmat

Versus

Applicants

Respondents

Applicants
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Depaxlmem:ofil’anchayat
Administration of Union Territory of Laksh adwe:Cp
Kavaratti- 682555 '

The Chief E_xgcutNe Officer, District Panchayat,
J(ava1*extti¥'682555. » .~ Respondents

(By Advocate: Sri. =S Radhaknshnan)

62.

I

OA 400/2013

P, P Suaj,agcd 44 years, S/o0 M. Subau

Puthlyd Pandaram House, Agattl Island,
Umon 1 untoxy of Lakshadweep.

Nou'shad Al],{ a'ge'd 32 yg:ars, S/o U. Sabjan,
Keela'Saramima Pada House, Agatti Island,
Union "l“'c-:rritc')ry of Lakshadweep.

M.1. /\bdul Naser aged 28 years, S/o M. Abdul Rahiman,
n‘ House /\gam Island,

ged 30 years, S/o Kidave ,
ouse, Agatti Island,

K. C:":::Abd'ul:Sh.u'ko'm aged 38 'years, S/o Kasmi,
Kar 1yamachctta House, Agatti Island,

Umon ]cmtmy of L, akshadweep

,l\/l P. Nl/amuddm aged 27, years S/o M. Abusala,

Melapt
Unio

uia I'Iousc Agatti Island,
ry of [Lakshadweep. ‘ . Applicants

Versus

Umon '1 err ltmy of. Lakshadweep,
Kavam(tl 682551

hc: (,han'pe_rson, .



o R
Village (Dweep) Panchayal
Agatti Island, Union lemtmy of Lakshadweep 682553

3. The Employment ()fﬂcet Kavalam X
Union 1 unt(ny of Lakshadweep 68255

4. The Director of Panghayat,
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep-682551.

5. The Chief Executive Officer/Special Officer,
Village (Dweep) Panchayat,

Agatti Island, Union Territory of Lakshadweep-682553.

0. The Deputy Collector/ASQO,
Agatti Island, Union Territory of Lakshadweep-682553.

(By Advocate: Sti S. Radhakrishnan)

63. QA 404/2013

1. Nadirsha N.P., S/o Nallakoya PV,
aged 31 years, Nenampdppadd (F ouse), Kalpeni Island.
Union Territory of Lakshadweep, '
Working as Casual Labourer in the
Department of Science & Technology- Kalpeni Dweep.

2. Affefudheen A.K,,
S/o Cherikoya K, aged 30 years,
Akkara (House), Kalpeni [sland.
Union Territory of Lakshadweep,
Working as Casual Labourer in the
Department of Science & Technology-
Kalpeni Dweep.

(By Advocate: Sri Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy I Daniel)

Versus

L. The )\dministlalél
Union Territory of Lakshadweep, Kalpeni.

2. The Chairperson,
Village (Dweep) Panchayat, Kalpeni.

3. The Director of Panchayat,
Department of Panchayath, Kavaratti-682555.

Applicants



4, The Director, e
Department of Sc1ence & Technology
Kalpem

1

(By Advocate: Sri S. Radhakrishnan (R13&4)

64. OA 406/2013

M.P. Shihabudheen, aged 30 years,

S/0 E.C. Mohammed Alj,

Skilled Labourer, Animal Husbandry Unit, Klltan
Residing at Malayampura, Kiltan Island.

(By Advocate: Sri P.V. Mohanan)
Versus

1. The Administrator,
Union Territory of Lakshadweep,
Kavaratti.-682555

2. Director of Panchayat,
Department of Panchayat,
Administration of Union Territory of Lakbhadweep,
Kavaratti-682555.

3. The Veterinary Assistant Surgeon,
Office of the Veterinary Assistant Surgeon,
(Animal Husbandry Unit),
Kiltan Island, Lakshadweep-682 557.

4, The Chairperson,
" Village (Dweep) Panchayat,
Kiltan-682 557.
(By Advocate: Sri S. Radhakrishnan (R1-3))

65. OA413/2013

Asif Ajnad,, S/o Bader, aged 26 years,
Pathummathoda (House), Kiltan Island,
U.T. of Lakshadweep, Working as
Homeopathic Attender in Homeopathic Unit
Kiltann Dweep.

(By Advocate: Mr. Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy I Daniel)

K Versus

'Résp(.)nderits

Applicant

Respondents

Applicant
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1. The Administrator,
Union Territory of Lakshadweep,
Kavarattx 682555.

2, The Chairperson,
Village (Dweep) Panchayat, Kiltan.
{
3. Director of Panchayat,
Department of Panchayath, Kavaratti-6825535.

4, " Mission Director, .
National Rural Health Mlssmn Kavaratti- 682555.

5. Medical Ofﬂcer in Charge | B
Primary Health Centre, Kiltan lsland Respondents

(By Advocate.:.Sri S. Radhakrishnan (R1,3t05))

66. QA 423/2013

. Abdul Kareem C., aged 42 years, S/o Subair P.P.,
Chonam House, Agatt1

2. Ubaid V., aged 35 years, S/0 Bamban
‘Vallya llam Agatti. .

3. Mohammed M., aged 40 years, S/o Basha AP,
Moothammada I-Iouse Agattl

4, Hafsath M., aged 46 years, D/o Ummer,
Moothammada House, Agatti.

5. Maviya U., aged'48 years, S/o Ahamed,
Uriyoda House, Agatti.

6. UmillaT.P., aged 54 years, Do Khader,
Thekkilappura House, Agatti.

-7 Ummer C.K., aged 54 years, S/o Al‘ifT.P.,
Chekkakkal House, Agatti.

8. Aboobacker P.K., aged 31 years, S/0 Koyassan,
Puthukotta House, Agatti.

9. = Mohammed T.P., aged 39 years, S/o Hamza
Thoppumpadi House Agatti.



10.

13.

28

Saromma M., aged 39 years, D/o Hamza,
Marxyathoda House, Agatti.

Ashraf A.K., aged 42 years,' S/o Ahamed M.,
Achan Kuttiyoda House, Agatti.

/—\bdul Razzak R., aged 33 years, S/o Hamza U.,
Roullammada House, Agatti.

Shaffabi P.P., aged 36 years, D/o Hamza K.,
Puthiyapura House Agatti. . Applicants

(By Advocate: Mr. K.B. Gangesh)

Versus

The Administrator,
Administration of the Union Territory of Lakshadweep,
Kavara(ti-682555.

Director of Panchayats,

Department of Panchayats,

Administration of the Union Territory of Lakshadweep,
Kavaratti-682555,

Director of Education,

Directorate of Education,

Administration of the Union Territory of Lakshadweep,
Kavaratti-682555.

Village (Dweep) Panchayat,
Agatti Island represented by
its Excecutive Officer-682554. ‘ Respondents

(By Advocate: Sri S. Radhakrishnan )

67.

OA 444//2013

Aboosalih, S/o Rasheed Koya,
Padalapura, Kiltan Island. )
Union Territory of Lakshadweep, Pin-682558. Applicant

(By Advocate: Sri Shabu Sreedharan)

I

Versus

Union Territory of Lakshadweep represehted‘
by the Administrator, _
Kavaratti [sland. Pin- 682555.
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2. The Director of Panchayat, :
Union Territory of Lakshadweep,
Kavaratti Island. Pin- 682555.

The Chairperson,

Village (Dweep) Panchayat,

Kiltan Island-

Union Territory of Lakshadweep, Pin=682558.

w2

4, The Executive Officer,
' Village (Dweep) Panchayat,
Kiltan Island.
Union Territory of Lakshadweep, Pin-682558.

5. The Assistant Engineer,
Electrical Sub Division, Kiltan Island.
Union Territory of Lakshadweep
Pin-682558. ‘ : Respondents

(By Advocate: Sri S. Radhakrishnan (R1, 2, 4& 5))
68. QA 453/2013

I Hameed K., S/o Abdul Rahman, aged 36 years,
Keelazillam H) Kiltan Island.
Union 'l"erritory of Jakshadweep.
Working as Casual labourer in
Lakshadweep Building Development Board, Kiltan.

2. Saleem K., S/o Badar K, aged 28 years,
Kuttukum (H) Kiltan Island,
" Union Territory of Lakshadweep.
Working as Casual labourer in
Lakshadweep Building Development Board, Kiltan.

3. Hisminoor, S/o Mohammed, aged 38 years,
Pakkiyoda (M) Kiltan Island.,
Union Territory of Lakshadweep.
Working as Casual labourer in .
Lakshadweep Building [)éyelOpment Board, Kiltan.

4. Ponkutti, S/o Pookoya, aged 48 years,
-+ Surambiyoda (H) Kiltan Island,

Union Territory of Lakshadweep.

Working as Casual Labourer in

Lakshadweep Building Development Board, :

Kiltan.i'v‘ Applicants
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(By Advocate: Mr. Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy | Daniel)

4,

Versus

The /\dministramr,
Union Territory of Lakshadweep.

The Chairperson,

Village (Dweep) Panchayat, Kiltan.
Secretary,

Lakshadweep Building Development Board,

Kavaratti.

Director of Panchayat,

s el
L

ROCS

A e

Department of Panchayat, Kavaratti. Respondents

(By Advocate: Mr. S. Radhaldishnan (R1,3t04))

69.

0.A No. 488/2013

Salmath

D/o. Sayed Koya .

Madapally House

Chetlat Island. Applicant

(By Advocate Mr. K.B. Gangesh)

(OS]

© Versus

The A'e;:l;l_‘pinistrator,
Adminjstration of the Union Territory
of Lakshadweep, Kavaratti — 682 555.

The Di'_rector (Services)
Administration of the Union Territory
of Lakshadweep (Secretariat),

Kavaratti — 682 555.

Department of Science and Technology
Union Territory of Lakshadweep,
Kavarathi — 682 555.

Represented by its Director.

(By Advocal‘éjl'\/l'lv'. S. I:{ad’hak'r'ishnan)

+

70.

OA 492/2013

Respondents
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¥el)

K. Bushra Beegum, W/o Hakeem,

Aged 27 year;'s, Casual Labour,

Office of the Veterinary Assistant Surgeon,

Animal Husbandry Unit, Amini.

Lakshadweep-682 552. ' Applicant

(By Advocate: Sri V.B, I-lai*inarayan)
Versus

L. Union of India rep. By
the Administrator,
Union Territory of lakshadweep,
Kavaratti Island, Pin- 682555.

2. The Director of Panchayat,
Department of Panchayat,
Union Territory of Lakshadweep,
Kavaratti Island- Pin- 682555.

The Veterinary Assistant Surgeon,
Animal Husbandry Unit, Amini.
Union Territory of Lakshadweep-682 552.

o

4. The C h.airperson,
Village (Dweep) Panchayat,
Amini, lLakshadweep -682552. Respondents

(By Advocate: Sri S. Radhakrishnan (R1 -3))

71.  OA 499/2013

L. Rahmath Beegum Keelakunnikkam,
W/0. Mohammed B.K,"
Data Entry Operator (MGNREGA),
Sub-Divisional Office,
Kadamat Island,
Union Territory of Lakshadweep.
Residing at Keelakunnikkam House,
Kadamatl Island
Union-Territory of Lakshadweep, PIN - 682 556..

2. Mohammed Shafi Qraishi Malika,
S/o. M. Sayedali,
Data Entry Operator (MGNREGA)
Village (Dweep) Panchayat Office (MGNREGA)
KKadamath Island, Union Territory of Lakshadweep,
Residing at Malika House, '
Kadamat island,



(02

Union‘:"'l“erritory of Lakshadweep, PIN - 682 556

(By Advocate Mrs. Sreedevi Kylasanath)

I

Versus

The Administrator,

Union Territory of Lakshadweep,
(Department of Rural Development)
Kavarathi.

The District Programme Coordinator,
MGNREGA, Kavarathi,
Union Territory of Lakshadweep.

The Programme Officer,

National Rural. Employment Guarantee Act,
Office of the Programme Officer,

National Rural Employmernt Guarantee Act,
Kadamat, Union Territory

of Lakshadweep.

(By Advocate Mr. S. Radhakrishnan)

72.

H

0OA 507/2003

Muthu Koya K

CasualLabour, Street Light Maintenance
Village Dweep Panchayath, Amini Island
Union i"l"erritory of Lakshadweep

Permanent address : Kunninamel House

Amini Island, Union Territory of Lakshadweep
Pin - 682 552

(By Advocate: Mr.TCG Swamy)

The Adi

Versus

nistrator

Union Ferritory of Lakshadweep
Lakshadweep Administration
Kavaratti — 682 555

The Executive Engineer
(Department of Electricity)

Administration of the Union Territory of Lakshadweep

Kavaratti — 682 555

The Secretary (Pahchayats)
(Directorate of Panchayats)

Applicants

Respondents

Applicant
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Administration of the Union Territory of Lakshadweep -
Kavaratti — 682 555

4, The Chairperson
Village Dweep Panchayat
Amini Island,
Union Territory of Lakshadweep — 682 552

5. The Assistant Engineer (Ele)
Electrical Sub Division
Union Territory of Lakshadweep
Amini Island — 682 552
6. The Director
(Directorate of Panchayats) .
Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555 . Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

73.  Q.A No. 509/2013

I Maleeha Beegum K.C..
D/o. Indeen Kandilath
Kaval Chetta House, Androth. "

2. Shahida Beegum K.
‘D/o. Hamzakoya
Kandlath House, Androth.

3. Subaida M.
Dio. Kidave UK |
Makket House, Androth.

4. Aysha Beegum P.V.K
D/o. YaKoob P.K
Puthiyé%éi}?entamveli Kad
Androth.”

5. Rahmath Beegum K
D/o. Hamzakoya P.P,
Kunhali House, Androth.

6. Thahira L.
D/o. Seethi Nallal
Lavanakal House
Androt_h.-

7. Subaid;fa A.
D/o. Sayed Mohammed M.
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Aliyathara House, Androth.

Fathimathu Suhurabi P.V.X
D/o. Majeed P.V.K
Pentanibeli Kad, Androth.
Siyad K:han L.

S/0. Kunhikoya A. (Late)
Kandilath House, Androth.

Raisa K.
D/. Badarudheen Melechetta Mechery
Kadiyammada House, Androth.

Iaseena Beegum C.P.1
D/o. Abdulla M.P
Chemmachery Puthiya lllam House

-Androth.

Habsabi P.U.P
D/o. Fakarukdheen K. Cheriyadam
Ummathabiyapura House, Androth.

(By Advocate: Mr. K.B. Gangesh)

Versus

The Administrator,
Administration of the Union Territory
of Lakshadweep, Kavarathi — 682 555.

ate of Industries

‘UnionTerritory of Lakshadweep

Kavarathi, represented by the
Director of Industries — 682 555.

Coir Supervisor

Coir Production Centre, Androth — 682 557.

(By Advocate: Mr. S. Radhakrishnan)

74.

OA 510/2013

Haseena (@ Haseenabi Therakkal

Therak|él House, Kadamath

Data Ehfry Operator
Village'Dweep Panchayath, Kadamath

(By Advocate: Mr. R.Sreeraj)

Applicants

Respondents

Applicant



',165“‘
Versus

l. The Administrator
Union Territory of Lakshadweep
Kavaraiti — 682 555

2. The Director of Panchayath
Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. The Executive Officer,
Village (Dweep) Panchayath
Kadamat - 682 556

4, The Chairperson <
Village (Dweep) Panchayath
Kadamat — 682:556

5. The District Programme Coordinator
MGNREGA, Kavaratti — 682 555

6. The Sub Divisional Officer and

Programme Officer MGNREGA :

Kadamat — 682 556 Respondents
(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

75.  OA §57/2013

I K.V.Nascer .
Kodavalappu House, Kiltan
Cook, Government Senior Secondary School
Kiltan

2. I<.P.Dawood
Kilappura House, Kiltan
Peon, Government Senior Secondary School Applicants
Kiltan _ Applicants

(By Advocate: Mr.R.Sreeraj)
Versus
1. The Administrator
Union Territory of LLakshadweep

Kavaratti — 682 555

2. The Director of Panchayath
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Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Executive Officer,
Village (IDweep) Panchayath
Kiltan — 682 558

The Chairperson
Village (Dweep) Panchayath
Kiltan — 682 558

The Principal
Government Senior Secondary School
Kiltan — 082 558

(By Advocate: Mr.S.Radhakrishnan (R1-3 & 5)

76.

(N

(OS]

OA 566/2013

Safiyath S

Cook, Government High School
Kadamath

Residing at Pallam, Kadamath Island
Union Territory of Lakshadweep

P P Ismail
Cook, Government J.B.School
Kadamath
Residing at Kadamath Island

M.P.Attakoya

Cook, Government J.B.School
Kadamath _
Residing at Kailiyammakada
Kadamath [sland

K.K.Khalid

Cook, Government J.B.School
Kadamath '
Residing at Biriyommada
Kadamath Island

P.Amanulla

Cook, Government J.B.School
Kadamath '
Residing at Kunnumpura
Kadamath Island

Respondents



.

w7
6.  Ummer P.P.I |
Cook, Government J.B. School
Kadamath
Residing at Alikothapura
Kadamath Island

7. Hldayalhulla P
Cook, Government J.B. School
Kadamath
Residing at Kadamath Island

8. Muhammed Shafi P.P

Cook, Government S.B.Scnool
Kadamath
Residing at Kadamath Island

9.  Pookunhikoya P.P
Watchman / Helper 3
Government Jawaharlal Nehru Senior Secondary School
Kadamath . - ;
Residing at Puthiyapura
Kadamath [sland

10.  Abdullakoya B.M
Watch and Ward -
Government J.B.School, Kadamath
‘Residing at Biriyommada ;
Kadamath Island '}
11. JaferP _
Driver, Jawaharlal Nehru Senior Secondary .School
Kadamath |
Residing at Pupathada v :
Kadamath Island - , . - Applicants

(By Advocate: Mr.P.V.Mohanan)
Versus

l. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

2. Director of Panchayath
Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. The Head Master



Government J B School
Kadamath — 682 556

The Principal o

Jawaharlal Nehru Senior Secondary School

Kadamath — 682 556

(By Advocate: Mr.S.Radhakrishnan )

77.

OA 567/2013

Habeebulla P.M -

Puthiya Malika House, Kadamath
Driver, Government Jawaharlal Nehru
Senior Secondary School

ICadamath Island

(By Advocate: Mr.P.V.Mohanan)

I

Versus .-

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath
Department of Panchayath -

Administration of Union Territory of Lakshadweep

Kavaratti — 682 555

The Principal

Respondents

Applicant

Government Jawaharlal Nehru Senior Secondary School

Kadamath Island 682 556

(By Advocate: Mr.S.Radhakrishnan)

78.

I

OA 580/2013

Yacoob
Kathathe Chetta House, Kadmat.

Vahida
Marikilam House, Kavaratti.

Habusa
Alachapada, Kavaratti.

Yacoob
Kaladi I—louse,_Kavaratti. '

Respondents



/;F\

6.

14,

19.

20.

Muhammed Salih :
Aynepura House, Kavaratti.

Fareeda Beegam .
Molokepura House, Kavaratt1

Saleem

Pallicham House, Kavaxattl
Bamban . s
Nambicham House, Kav;la‘gatti.
Sayed Abdullakoya 1
Chendipura House, Kavaratti,

Nafeesathbi -

-Poodiyam House; Kavaratti,

-Jamaliyath

Thirinipura House, Kavaratti.

Fazeela Beegum .
Kannipura House, Kavaratti.

Ummer
Thirinikad House, Kavaratti.

Firozkan ]
Athnachammada-Housey Kavaratti,

Jaffer
Marikilam House, Kavaratti.

" Amanulla,

Mela [llam House, Kavaratu

Sirajudheen :

Molokepura House, Kavaratti.

Hiyasudheen
Chamayathapura House; Kavaratti.

Fathahudeen
Kadapurathaba House, Kavaratti. .

Muneer .
Kuttipapepura House, Kavaratti.
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21.  Ashik v
Puthiya Alikom House, ngaratti.

22.  Muhammed Musthafa,
Achadapurakatt House, Andrott

23.  Mujeeb Rahman T.P,
Thaleka Pura, Kavaratti.

24.  Jamhar Hussain
Beeranthoda House, Kavaratti.

25. Muhsin .
Beeranthoda House, Kavaratti. -

26. Rauf B
Chettipura House, Kavaratti,

27.  Hazarath
Chungam House, Kavaratti’

28.  Khalid |
Thottathapura House, Kavaratti

(By Advocate: Mr.K.B.Gangesh)
Versus
l. The Administrator

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

2. Director of Panchayath
Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. Director of Agriculture

Department of Agriculture
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 A

- Director of Animal Husbandry
Department of Animal Husbandry
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

S.  Village (Dweep) Panchayath Kavaratti Island
represented by its Executive Officer,

Applicants
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/ o i
Pin B 682554 » v . :';'5 ’ ) . ReSpOl’ldentS
(By Advocate: Mr.S.Radhakris'hrll_jia{i) '

.

79. OA 582/2013

L. Rasheed Koya
Multi Task Employee
Public Library, Kilthan
Residing at Kilthan -

2. Smt.Sulfabeegum
Cook, G.H.S Kadmat
Residing at Melachetta Hauumakudl
Kadamat} Island R Applicants
(By Advocate: Mr.P.V.Mohanah’)'f '
Versus®

1. The Admlmstrator o
Union Territory ofLakshadweep
Kavaratti — 682 555 '

2. Director of Panchayath =~
Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. -Thé .Library- and Information Assistant
Office of Library and Information Assistant
Public Library, Kilthan. Island 682 557 ' Respondents

(By Advocate: Mr.S.Radhakrishnan)

'y
Coyt

80. OA 601/2013

Rasheed Kdya.S;V..’, S/o. Abdulla Koya P.S.,
Shaiknaveed (H), Kiltan Island PO.,
Umon Femtory of Lakshadweep, Pin -682 555. Applicant

(By Advocate M1 Shabu Sreedharan)

N ':;Versus
e
1. Union Territory of Lakshadweep, represented by the
Administrator, Kavarattl Island Pin — 682 555.

2. The Director of Panchayath Umon Territory of Lakshadweep,

o -;l‘=...



Kavaratti Island, Pin — 682 SS?;]

The Chairperson, Village'(ﬁWeép) Pa’nchayéth’ '
Kiltan Island, Union Texrltcny of Lakshadweep,
Pin — 682 558.

The Executive Officer, Vil lage (Dweep) Panchayath,
Kiltan Island, Union Ter ritory of Lakshadweep, Pin — 682 558.

The Library and Informatlon Assistant, Public Library,
Kiltan Island, Union T emtory of Lakshadweep,
Pin — 682 558. : o Respondents

[By Advocate: Sii S. Radhélqishpgq(Rl, 2,4&5)]

81.

‘OA 634/2013

Malikdeenar, aged 21 yeas, S/o. Hamzath
Sara Man/ll House, Agattl B Applicant

(By Advocate: 511 K.B. (;angesh)

- _,;.- Versus

The Administrator, [
Administration ofthe Umon Ten itory of Lakshadweep,
Kavaratti-682 555. ‘

Director of Panchayats, =

Department of Panchayats;= -

Administration of Union: Teritory of Lakshadweep,
Kavaratti — 682 555.  u .

Department of Educatlon Admlmstratnon of the
Union Territory ofLakshadweep, Kavaratti,

represented by its Dnect01 682 555.

Village (Dweep) Panchayat
Agatti Island, replesented by its Executive Officer,
682 554. S Respondents

(By Advocate: Sri S. Rad’lualqisﬁﬁah)

82.

1.

OA 635/2013

athahudhcen K P. aged 40 years, S/o. Sayed Muhammed Koya,
Kattampalli House, Agattl '

Youms ag,ed 31 years, S/o Abdu]]a Mariyathoda House,




s

Agatti. |
3. K.M. Shahida, aged 40 yeaers D/o Kasml Kutt1yam
Mukriyoda House, Agatti. -

PR
S

4. K.M. Amina, aged-46 years D/o AbdulRahman
Kuttiyam Mukriyoda House Agatn  Applicants

(By Advocate: Sri K.B. Gangesh)

i\(‘ersus

1. The Administrator, Ry

Administration of the Umon Temtow of Lakshadweep,
Kavaratti-682 555. :

2. Director of Health Services, i3
Directorate of Health Services,

Kavaratti — 682 555.

3. Medical Officer in chargejits, -
‘Community Health Centre; Agattl — 682 553.

4. Medical Officer in Charge"»,i R?éjiwv«‘”Gandhi Speciality Hospital,

Agatti — 682 553. A
5. Village (Dweep) Panchayat Agattl Island, represented by its
Executive Ofﬂcer 682 553. Respondents
/ o

(By Advocate: Sri S. Radhakrlshnan)

83. OA791/2013

Farceda Beegum M.1., Meppada Illam

Agatti Island. % Applicant

(By Advocate: Sri K.B. Gangesh)

- Versus.
I The Administrator,
~ Administration of the Umon T erritory of Lakshadweep,
Kavaratti-682 555.
2. Director of Panchayats, % "
Department of Panchayats; -
Administration of Union Terrltory of Lakshadweep,

Kavaratti — 682 554.



3. Project Manager, Des1ccated Coconut Powder Unit,

LLakshadweep Development‘Corporatlon Ltd.,
Agatti, Kavaratti — 682 554

4. The Deputy Director (Admn ) Lakshadweep Development
(,OIpOI’allOH Kavaratti — 682 554 '

5. Village (Dweep) Panchayat
Agatti Island, 1ep1esented by its Executnve Officer,
682 553. o ; Respondents

‘Ih :.i_"v‘! : ,v
(By Advocate: Sri S. Radhakrishnan) . i

- 84.  OA 822/2013

B.P. Navas, Aged 27 years, S/0. Kasmi M.P,
~ Valiyapura House, Kilthan I Sland PO :
U.T. of Lakshadweep. = . : Applicant
(‘{ e
(By Advocate: Sri P.V. Mohanan)‘ 0

: Vers_us
A
I. . The Administrator,
UT of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayat,
Department.of Panchayat, .
Administration ofUT of Lakshadweep,
~Kavaratti — 682 555. '

3. The P11n<:1pal Govemment ngher Secondary School, :
Kilthan Island — 682 556. Respondents

< By Advrecate ¢ SRS RAJL*‘(M?L‘WD

85.. OA 880/2013

Muthukoya N.P . .}
Nalakapura, Kiltan Island:’ . o :
Union Territory of L akshadweep 682 558 Applicant

(By Advocate: Mr.Shabu Sxeedhal an)_
Versus :
b, Union Territory of L akshadwcep represented '

by the Administrator
Kavaratti Island - 682 555l




‘Director of Panchayath P S

Union Territory of Laks adweep
Kavaratti Island — 682 555

The Senior Admmlstratlve Ofﬁcer
Education (District Panchayath)

Union Territory of Lak’shadwqep
Kavaratti Island - 682 655

The Prmmpal

~ Government  Senior Secondary School

District Panchayat, Kiltah'Island
Union Territory of Lakshadweep 682 558 Respondents

(By Advocate Mr.S. Radhakrlshnan)

86.

OA 898/7013

K.C.Abdul Khader !
Kulikaraya Chetta House;f?
Chetlat Island o ‘

Union Territory ofLakshadweep 682 554 Applicant

Union Territory of Ldkshadweep represented
by the Administrator 1
Kavaratti Island — 682 555-\--- e

The Director of Panchayath
Union Territory of Lakshadweep
Kavaratti Island — 682 555 ‘

The Senior Admlmstratlve Officer
Education (District Panchayath)
Union Territory of Lakshadweep
Kavaratti Island — 682 555’

The Principal ‘ SRR S
Government Senior Secondary School
District Panchayat, Chetlat Island

Union Territory of Lakshadweep 682 554 Respondents
N EIAE AR

(By Advocate: Mr.S.Radhakrishvgan)

LT
L
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87. OA 904/2013

Kadeeja C.P
Cheriyapurakad T .
Kalpeni Island CEE A ' Applicant

Co e
(By Advocate: Mr.K.B.Gangesh) "

Versus -

1. The Administrator

Administration of the Umory Terrltory of Lakshadweep
Kavaratti — 682 555

2. Sub Divisional Officer e
Office of Sub Divisional Officer : .
Kalpeni Island — 682 554 ".1:}

3. The Director (Rural develop;ﬁent—):
Department of Rural Development’

Administration of the Union Territory
of Lakshadweep, Kavaratti — 682 555 Respondents

(By Advocate: I\/Il:S.Radhakrishnanl)'~ '

88. 0A 905/2013

l. Abdul Khader C. o
Chekkiriyammada House -\
Agatti Island A 2

2. Bugar Jamhar T.P -
Theklapura House o
Agatti Island ‘ R Applicants

(By Advocate: MrK.B.Gangesh)
: . : R VZ:
Versus '? . B T
! ) .‘ iL
1. The Administrator ..-,’,fj_,:g 5

Administration of the Umon Temtory of Lakshadweep
Kavaratti Island — 682 555 '

2. Director of Panchayaths
Department of Panchayaths -~ '
Administration of the Union? Femtory of L akshadweep
Kavaratti [sland — 682 555 -




Wy

3. Project Manager .
Desiccated Coconut Powder Unit
Lakshadweep Development Corporation Limited
Agatti, Kavaratti — 682555

4. The Deputy Director (Admn)." - |
Lakshadweep Development Corporatlon
Kavaratti — 682 555
5. Village (Dweep) Panchayath
 Agatti [sland represented by its _
Executive Officer - 682553 Respondents
(By Advocate: Mr.S.Radhakrishnan)

89. 0OA 939/2013

I Safiyullah K.C.
Kuttiyachada House
Kalpeni Island

2. Saifulla M.1
Melaillam House
Kalpeni Island

3. Kunhikoya M.V B
Mathil Valiyammada House
Kalpeni Island et
wd vy iy
4. Kidave K.O S
Kakkachiyoda House ..
Kalpeni House g Applicants

(By Advocate: Mr.K.B.Géngee-h) i
Versus

1. The Administrator S
Administration of the Umon Territory of Lakshadweep
Kavaratti Island — 682 555 ‘ :

2. Director ofPanchayaths
Department of Panchayaths
Administration of the Umon Territory of Lakshadweep
Kavaratti Island — 682 55,5 o

3. Lakshadweep Bu11dmg Development Board
Union Territory of Lakshadweep
Kavaratti represented by its Seoretary — 682 555




The Technical Officer.
Lakshadweep Building Development Board
Kalpeni Island — 682 553

Village (Dweep) Panchayath
Kalpeni Island represented by its
Executive Officer - 682 553 Respondents

(By Advocate;: Mr.S.Radhakr'ishnan)l .

90.

l.

OA 942/2013

Mohammed Ashik
Palliyat House
Androth [sland

Abdul Latheef
Karakunnel House
Androth Island
Mohammed Ubaidulla
Chodath House
Androth Island

Mohammed Fathahulla L
Karachetta House TR
Androth Island S Applicants

(By Advocate: Mr.K.B.Gangesh)

Versus

The Administrator - |
Administration of the Union Territory of Lakshadweep
Kavaratti Island — 682555

Director of Panchayaths

Department of Panchayaths

Administration of the Union Territory of Lakshadweep
Kavaratti Island - 682 555

Lakshadweep Building Development Board
Union Territory of Lakshadweep
Kavaratti represented by its Secretary — 682 555

The Technical Officer ' .
Lakshadweep Building Development Board
Androth Island - 682 554
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Village (Dweep) Panchayath
“Androth [sland represented by its
Executive Officer - 682 554

(By Advocate: Mr.S.Radhakrishnan)

91.

1.

OA 952/2013

Abdul Salam N.P

Casual Labourer

Power House, Kalpeni

Residing at Nenampappada House
Kalpeni, Union Territory of Lakshadweep

C.K.Attakoya

Casual Labourer

Power House, Kalpeni

Residing at Chakakeel House

Kalpeni, Union Territory of Lakshadweep

P.Mohammed

Casual Labourer

Power House, Kalpeni

Residing at Pokkayoda House
Kalpeni, Union Territory of Lakshadweep
Hamza Koya P '

Casual Labourer

Power House, Kalpeni

Residing at Pallath House

Kalpeni

(By Advocate: Mr.Hariraj M.R)

Versus

Union of India represented by the Secretary
to Government of India

Ministry of Home Affairs

New Delhi — 110 001

The Administrator _
Union Territory of Lakshadweep
Kavaratti — 682 555

Executive Engin‘eer
Department of Electricity _
Kavaratti, Union Territory of Lakshadweep

Respondents

Applicants



4, Junior Engineer,

Electrical Section, Kalpeni

Union Territory of Lakshadweep Respondents
(By Advocate: Mr.S.Radhakrishnan (R2-4)

92. OA 1100/2013

Abdul Khader C.P
Chandipura, Kavaratti
Union Territory of Lakshadweep - Applicant

(By Advocate: Mr.P.V.Mohanan)
Versus

1 The Administrator
Union Territory of Lakshadweep
Kavaratti - 682 555

2. Director (Rural Development)
Department of Rural Development
Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555

3. Director of Panchayath
Department of Panchayath ‘
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 Respondents

(By Advocate: Mr.S.Radhakrishnan)

93, 0A 1202/2013

. Akathar Ahammed K.K
~ Internal Inspector
Agricultural Depaltment Kalpeni
Kunnamkulam House
Kalpeni Island - ’
Union Territory of Lakshadweep

2. Mohammed Iqbal KPV
Internal Inspector
Agricultural Department, Kalpem
Kunnipavavaliyammava House
Kalpeni Island
Union Territory of Lakshadweep
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.3 Fareeda Beegum P.V N
Internal Inspector (Multl Skilled Worker)
Agricultural Department, Kalpeni

Pentamveli House
Kalpem Island

Union Territory of Lakshadweep Applicants

(By Advocate: Mr.P.V.Mohanan)
~ Versus

1. The Administrator
Union Territory of Lakshadweep
Kavaratti - 682 555 ’

2. Director of Panchayath
Department of Panchayath .
Administration.of Union Territory of Lakshadweep
Kavargtti — 682 555

3. Agricultural Officer .

District Panchayath (Agriculture)
Kalpeni Island — 682 557

4. Chief Executive Officer
District Panchayath .
Kavaratti — 682 555 ' Respondents

(By Advocate: Mr.S.Radhakrishnan)

94. OANO 1225/2013 .

C.P. Showkathalx

S/0. Mohammed Koya

Casual Labour, Electrical Section,

Kalpeni.

Residing at Chemmanam Pally House .

Kalpeni S - Applicant

(By Advocate: Mr. Hariraj M.R)

Versus

I.  The WYnion of India |
Représented by the Secretary to
Govérnment of India,

Ministry of Home Affairs
New Delhi — 110 001.

&
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2. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 535.

Executive Engineer
Department of Electricity
Kavaratti, Union Territory of
Lakshadweep — 682 553.

(O8]

4 Junior Engineer,
Electrical Section _
Kalpeni, UT of Lakshadweep — 682 555. Respondents

(By Advocate: Mr. S. Radhakrishnan for R2-4)

‘Thesc applications having been heard together on January 17,2014,
the Tribunal delivered the following common order on March 6, 2014:-

ORDER
Hon'ble Mr.Justice A.K.Basheer, Member (J)

Applicants in this bunch of 94 Original Applications are residents of
various Islands in the Union Territory of Lakshadweep. Admittedly, all the
applicants have been working on casual/daily wage basis in various
departments under the Administration. All of them were engaged on casual
basis for 89 days and re-engaged after a technical break of one or two days.
This process has been going on in the case of quite a number of them for
the last 10 to 20 years while in the case of a large number of others, such
engagements are for 5 to 10 years and others are for two/three years or less.
But in majority of the cases (in 80 Original Applications), these casual
employees were engaged/disengaged by Village/Dweep Panchayats and/or
District Panchayats. For the sake of convenience, these cases are

categorized as “Panchayath and Non-Panchayath”.

2. The common grievance of all the applicants is that their services are not
being regularized even though they have been working for years together, albeit
on casual/daily wage basis. Therefore the common prayer in all these cases is for
issue of a direction to the respondents to regularize their services. In the case of a
few others who have bt‘&n retrenched on completion of the period of engagement,

the prayer is for issuet\ii direction to re-engage them.
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3. The short question that arises for consideration in all these Original
Applications is whether the applicants are entitled to get their services

regularized.

4. It has been noticed already that in maj_ority of the cases, the
applicants have been engaged to work in various departments under the
Village/Dweep Panchayats and or/District Panchayats. Therefore, the
Administration has taken a preliminary objection that this Tribunal has no
jurisdiction to entertain those cases in view of the judgment rendered by a
Division Bench of the Kerala High Court‘vin Administrator and another
Vs. Naderkoya and others — 2005 KHC 248. 1t is further contended by the
learned counsel for the Administration in these cases that going by the
dictum laid down in a catena of decisions of the Apex Court as well as that
of various High Courts, the services of the applicants are not liable to be
regularized since they were admittedly engaged on casual/daily wage basis
for 89 days, though, of course, many of them were re-engaged after a

technical break of one or two days.

5. In the other batch of cases in which the applicants have been
engaged by the Administration in various departments under it, the
contention raised by the respondents is that their engagement being of
casual nature, they are also not entitled to get their services regularized.
The common contention in all these cases is that these casual engagements
were made without holding any regufar selection process and that such

engagements were not against sanctioned posts.

6. In this context, the learned counsel for the Administration has
invited our attention to the following decisions in support of the above
contention:-
I Secretary, State of Karnataka & Others Vs. Umadevi and Others -

(2006) 4 SCC 1.

2. State of Rajasthan Vs. Daya Lal - (2011) 2 SCC 429.
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3. Satya Prakash and Others Vs. State of Bihar _dﬁd Others -
(201D) 4 SCC 17O,

4. Official Liquidator Vs. Dayanand and Others - (2008) 10 SCC 1.
5. R.N.Nanjundappa Vs. T.. Thimmiah - (1972) 1 SCC 409.
6. Jeemon V.R. Vs. Stale}ﬂofKeraz’a -2012 (1) KHC 397.

7. State of Kerala Vs. Valsamma - 2012 KLT 294.

Non-l’ancha‘vath Cases
OA 212,266, 268, 299, 325, 347, 354, 366, 372, 380, 488, 499, 509
. &.1225 0f 2013.

7. 'In the above cases, the applicants have been admittedly engaged by
the Administration in various Departments like the Department of Science
& Technology, Industries, Environment & Forests, Electricity,
Directorate of Labour & Employment, Directorate of Arts & Culture,
Weights & Measures etc. While 7 applicants in OA 299/2013 and 47
applicants in OA 301/2013 have been working in the Department of
Agriculture for the last 17 years right from January 1997, 2 of the
applicants in OA 225/2013 have been working fof 1§ years whereas others
in the above OA for the la§t 9 years. Similarly the applicants in OA
347/2013 have also been working ever since 1997. We have referred to the
above 2 or 3 cases only to illustrate that majority of the applicants in all the
cases - whether in tlﬂe category of Panchayat or Non-Panchayat - have been
working as casual employees for more than 10 years and quite a number of

them have 8 to 10 years of service to their credit, if not more.

8. It is beyond controversy that all the applicants were engaged on
casual basis without undergoing any regular selection process though in
some cases the applicants have vaguelyircontended that such a proeess was
in fact undergone. However, in those cases also, no material has been
placed before us in support of the above contention. Similarly it is not in
dispute that such engagem'ents were not made against sanctioned posts. In

short, this process of casual engagement on daily wage basis for 89 days
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b has been going on in the Union Territory for the last two decades or more.
These employees have continued in such casual service with a technical
break of one or two days for several years as a matter of routine.
Apparently it is a case of Hobson‘s choice for them. It is on recordi that a
large number of such casual employees had approached this Tribunal in the
'90s seeking regularization or absorption. We have been informed that
some of them were in fact absorbed. But the applicants before us in this

bunch of 94 cases have apparently been less fortunate.

9. Umadevi (Supra) is a landmark judgment on the subject of-
“irregular” or “illegal” appointments in public employment. The five judge
Bench had dealt with issues relating to absorption, regularization,
permanent continuance of temporary/contractual/casual/daily-wage or
adhoc employees appointed/recruited and continued for long in public
employment dehors the constitutional scheme of public employment. The
Apex Court exhorted all the High Courts not to issue directions for
absorption or regularization unless the recruitment itself was made
regularly or in terms of the constitutional scheme. While issuing the above
direction, their Lordships reiterated that it must be insisted that the States
must make only regular recruitments and appointments. It was further
observed that it would be erroneous to merely consider equity for a handful
-of people who have approached the Court with a claim, while ignoring
equity for the teeming millions seeking employment and fair opportunity to
compete for employment. While dealing with irregular appointments as
distinguished from illegal appointments of duly qualified persons against
duly sanctioned vacant posts, the Apex Court, after referring to those
employees who have continued to work for 10 years or more but without
the intervention of the orders of the Court/Tribunals,’directed that the
question of regularization of the services of such irregularly appointed
employees be considered on merit in the light of the principles settled by
the Apex Court in the cases in'S.V.Narayanappa — AIR 1967 SC 1071;
R.N.Nanjundappa - (1972) 1 SCC 409 & B.N.Nagarajan — (1979) 4 SCC

507 — as a one time measure.
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10. A three judge Bench of the Apex Court in Official Liquidator Vs.
Dayanand & others had, after noticing some of the j_udgments/orders of the
court which took a different view from the law settled in Umadevi,
observed that those cases were illustrative of the non-adherence to the rule

of judicial discipline which is sine qua non for sustaining the system.

11.  In Harminder Kauf —(2010) 1 SCC (L&S) 202, the Apex Court had
held thus:-

" Long service by itself may not be a ground for directing
regularization. Regularization is not a mode of appointment.
When appointments in public office are required to be made,
provisions of Articles 14 & 16 of the Constitution of India are
required (o be scrupulously followed. When a departure is
made for not scrupulously following the conditions precedent
laid down in the statutory rules, as also the constitutional
scheme. it is imperative that the same must be done within the
four corners of the delegated power by the authority
concerned."

12, In the above case (Harminder Kaur), the appellants wére school
teachers and they were appointed by the Education Department of
Chandigarh on contract basis for a specified period. In the offer of
appointment itself it was made clear that the appointees would not have
any claim for ad-hoc/regular appointments available in the Institute and
that the contractual appointment could be‘made only against sanctioned
post. The Apex Court whxle concurring with the view taken by the High
Court held that initial appomtments of the appellants were made in gross
violation of the provisions contained in the relevant Act and also the
doctrine of equality enshrined under Amcles 14 & 16. However, taking
note of the admltted position that 800 posts ofteachers were lymg vacant,
the Apex Court expressed the hope that the plight of the appellants would
also be',‘. taken into account by the adrriinistration and consider the

desirability of relaxing the age-limit provided in the Rules.



13. In Nanjundappa (_Supra),»the Apex Court had held thus:-

“[f the appointment itself is in infraction of the rules or if it is in

- violation of the provisions of the Constitution, illegality cannot be
regularized. Ratification or regularization is possible of an act which
is within the power and province of the authority, but there has been

' some non-compliance with procedure or manner which does not go
10 the root of the appointment. Regularization cannot be said to be a.
mode of recruitment. To accede to” such a proposition would be to
introduce a new head of appointment in defiance of rules or it may

have the effect of setting at naught the rules.

14,  We do not propose to burden this order by referring to several other

decisions rendered by the Apex Court following the principles laid down |

by the five judge Bench of the Apex Court in Umadevi (Supra).

15. But one disturbing feature that has been noticed in this bunch of
cases is that the ‘authorities concerned, be it the Lakshadweep

Administration or the Village (Dweep) Panchayats/District Panchayats,

have not shown any anXiéty about the sad plight of many of the employees )

who have continued in service for one or two decades or slightly less. It
is also not clear whether any attempt was ever made to regularize the
services of those irregularly appointed employe'és who had completed 10
years of»'service as indicated in Para 53‘of the judgment in Umadevi

(Supra)-at that point of time.

16.  Be that as it may, the fact remains that hundreds of employees in this
bunch of inginal Applicati’ons have admittédly been working for a decade
or more with routine technical break of one or two days on completion of
89 days. It is true that the'Administ,ratioh or Panchayats may not r‘équire

the services of quite a number of those employees throughout the year; but

still it appears that many of them have been allowed to continue. Many of -

them have been engaged in one scheme or the other sponsored by the
Central"Govemment or in some such other schemes or programmes floated
by the Administration on its own by utilizing the funds available with it.

The Administration or Village (Dweep) Panchayats have not come out with

T e
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any data as regards the actual rezluirement of employees in various
departments: under them. It has been noticed that in some of the
departn':lents., the casual employees have been working apparently against
regular posts for years together. Why is it that such posts are not identified and

sanctioned ? There is no clue.

17.  Learned counsel for the respondents has submitted before us that the
policy of the Administration is to give minimum employment to maximum
number of jobless people at least for a few days in a year by engaging them
in one scheme or the other. The policy is laudable. But still, the .quéstion IS
why large number of emfaloyees’workiﬁg on certain posts for years together
without any prospect of being regularized or absorbed, are being kept on
tenterhooks like this ? The very fact that these people have been allowed
to continue on those posts for years together will show that such posts are
not of casual nature. We do not propose _tb deal with the above aspect any
further at this stage though it may be 6bserved that the attitude of the
Administration and the local Panchayats appears to be totally unchafitable,
to say the least. |

Paﬁchavath Cases

18. In the other bunch of 80 Original Applications, in which the
applicafrit_sf have been engaged by Village (Dweep) Panchayats or District
Panchéya:.t,‘ the main contention raised by the learned counsel for the
Administration is that this Tribunal has no jurisdiction to entertain these
cases in view of the decision rendered by a Division Bench of the Kerala

High Court in Naderkoya (Supra).

19. In the above case, some casual labourers working in the Water

Supply Scheme of the Village (Dweep) Panchayat of Agathi Island had .

approached this Tribunal, aggrieved by the failure of the Union of India
and the"L’ékshadweep Administration in granting thém temporary status
under the Scheme for Temporary Status & Regularization introduced by
the Union' of India, in O:M.No. 51016/86/Estt (C) dated 10.09.1993. It

appears that the upkeep, maintenance and distribution of the drinking water
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to the ‘lo;cal residents of Agathi Island were initially undertaken by the
Public Wdrks Department. Later, it was entrusted to AVAM Society.
Grant-in-Aid was provided to meet the additional expenditure and the
Society used to manage the S.cheme. Later, Island Councils were brought
into existence as per Island Council Act. Still later, the Councils we.re'
abolished as the Lakshadweep' Island Regulation, 1988 was repealed by
Section 88 of the Lakshadweep Panchayat Regulation, 1994 and during
the year 1995 all the assets and liabilities of the Island Council of Agathi
were transferred to Villagé/Dweep Panchayat of Agathi. Thus all the
labourers working with the Water Supply Scheme came under the Village
(Dweep) Panchayat. The casual _labourers who had approached this
Tribunal were admittedly under the services of the Dweep Panchayat and
they were being paid by the Panchayat from the fund available with it.
After considering the claim of the casual labourers, the Tribunal issued the
following among other directigns:-

a) The Second respondent i.e. the Lakshadweep Administration
would adopt the Department of Personnel & Training Casual
Labourer (Grant of Temporary Status & Regularization) Scheme,
1998 and prescribe it prospectively to the Panchayats for granting
temporary status to casual labourers as per the parameters of the
scheme.

b) The first respondent, i.e. the Union of India in the Ministry of
Personnel, Public Grievances and ' Pension would ensure that
appropriate legal and technical formalities are completed and the
Scheme is made applicable expeditiously.

¢) From the date of issue of these orders and until the Lakshadweep

- Administration prescribes the scheme to the Panchayats for
regularization of eligible casual workers, no regular appointments
would be made by the Panchayats in respect of at least two third of
the regular vacancies in Group D which would be kept reserved for
the regularization of the casual workers under the scheme.

(d): No casual workers, including the applicants, who are in the
service of the Panchayats on the date of issue of these orders would
be retrenched on the face of availability of work or for making way
for fresh recruits without considering them for the grant of temporary
status if eligible as per the scheme.

20. The Division Bench of the High Court while allowing the Writ
Petition filed by the Administration noticed that another Bench of this
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| Tribunal in Original Applicatioqé}j{l}lo.1297 '&5;218 of 1998 had rejected an

identical relief claimed by .:some,‘,o"the‘r casual lqbo,‘urers; holding thus:-

*

"We have carefully perised the pleadings and other materials on
record. We have also given our anxious consideration to the rival
submissions. We find that in both these O.As under consideration,
the applicants were engaged by the Island Council of
Androth/Minicoy. They might have continued to be engaged
subsequently by the succeeding local self Government body, namely
the Village (Dweep) Panchayat of Androth/Minicoy. The
Chairpersons of the respective Island Council might have with or
without proper authority from the Councils issued what are
purported 1o be appointment orders and the subsequent service
certificates. We have good reason to reject the same as those do not
reveal the applicants' nexus with the Administration of U.T. of
Lakshadweep in order that they might have a cause of action before
us. The applicants have not adduced any evidence to show that they
were appointed againsl any posts sanctioned or approved by the
Lakshadweep Administration................ , ,

In the case on hand the applicants were not employed against
any posts sanctioned by the administration and that would make all
the difference. The Island Council or the Chairpersons, as the case
may be, for reasons best known to them, seem to have accommodated
these people. They might rightly come under the wage employment
programme as a poverty alleviation measure under the DRDA or
they might have been employed since the Village (Dweep) Panchayat
authorities considered it expedient to give employment 1o them. It
probably might have offered some succor by way of daily rated
wages to the unemployed local persons. ... '

Neither the Panchayat authorities (respondents 4 and 5) nor
the applicants have shown how the posts created/retained in addition
lo those sanctioned 'by the Administration could be considered
regular. As matters stand, the Administration of U.T. of Lkshadweep
has no accountability as far as the matter of regularization of the
applicants are concerned. The anxiety of the U.T. Administration to
prevent misapplication of funds granted to the Village/District
Panchayat for developmental purposes towards expendilure on
account of wanton appointments of staff’ against posts neither
created nor sanctioned nor approved is legitimate. ” '

21. The above decision was confirmed by a Division Bench ofthé High
Court in O.P.N0.28776/2001. Still later, OA l\'“o.1008/l997:and OA
No.571/1998 were also dismissed by a common order following the
decision mentioned supra. This order was also confirmed by the High

Court in O.P.No,35164/2001.
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22.  After referring to the above orders the Division Bench of the High
Court in Naderkoya (Supra) held that Lakshadweep Administration did not
have jurisdiction to frame scheme for absorption of casual employees in
the service of the Panchaya.t. It was further observed that the question of
absorption was a matter which the Panchayat has to consider taking into
account its financial status and various other administrative policies. The

following are the observations of the Division Bench:-

"In view of the above mentioned circumstances, we have no
hesitation to hold that the Tribunal has committed a grave error in
giving direction to Lakshadweep Adminisiration to adopt the
Department of Personnel & Training Casual Labour (Grant of
Temporary Status & Regulaz ization) Scheme 1993 and prescribe it
prospectively to the Panchayats for granting temporary status (o
casual labourers. The direction given to the Panchayat not to effect
any appointments till the Lakshadweep Administration frames
Scheme, is illegal .and do not fall within the jurisdiction of the
Tribunal. Further direction given to the Panchayat that no casual
workers would be retrenched on the face of availability of work falls
within the domain of the Administration. In such circumstances, the
order passed by the Tribunal in OA 820 of 2001 stands set aside.”

23.  In this context, it is pertinent to note that in many of the cases, the
Chairpersdns of the Panchayats have issued orders of appointment of
casual labourers. It is fairly conceded by the learned counsel for the
applicants that such orders could have been issued only by the Executive
Officer of the concerned Panchayat. Strangely, in some of the cases, the

Panchayats are represented by their Chairpersons and not by the Executive
Officers.

24.  There is yet another aépect of the matter. In the course of hearing of
the cases, it was submitted by learned counsel for the applicants in some
cases that different political parties are in power in various Panchayats.
Equations of power have changed after the last Panchayat elections. Some
of the orders of appointments were cancelled by the successor Committee
in office of these Panchayats. More importantly, fresh engagements are
being  made on political basis and some of  the

disengagements/retrenchments also have political colours.



25, In OA 300/2013, the Chairperson of Village (Dweep) Panchayat of
Androth lsland has appeared through Advocate R.K.Muraleedharar, and
contended in the written statement, inter-alia, that termination of services
of the applicants in the above case is exclusively within the jurisdiction of
the Panchayat especially after issuance of Annexure R4(b) notification
dated March 7, 2012 issued by the Administration of the Union Territory
of Lakshadweep. It is pointed out by the learned counsel that by virtue of
Annexure R4(b) notification issued in terms of Articles 243(g) of the
Constitution, the Panchayats are vested with powers and authority to
function as institutions of local self governance. The learned counsel has
invited our attention to various clauses contained in the above notification
in support of the argument that the Panchayats are vested with the right
and authority to "hire and fire" employees. However, it is conceded that
the Village (Dweep) Panchayats have no power to regularize the services
of the applicants though the Panchayats are in dire need of the services of
the applicants who are having sufficient experience. It is further conceded
by respondent No.4 in the above case that the Panchayats are not vested
with the power to creale any post without prior approval of the

Administration.

26. Strangely, in most of the cases relating to employees engaged by the
Panchayats, the Standing Counsel for the Administration himself has

appeared for the Panchayats as well.

27. Learned counsel for the applicants in some of the cases have invited
our attention to various provisions contained in the Lakshadweep
Panchayat Regulations, 1994 and the allied rules thereunder. While
inviting our attention to Lakshadweep Panchayat (Grant-in-Aid) Rules,
1997, Sri P.V.Mohanan who appears for the applicants in some of the
cases, contends that once the Administration sanctions 'Grant-in-Aid", it is
for the Panchayat to execute the various works like road

construction/repair/maintenance, ~ water  supply,  drainage,  local
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development works, primary education, health and sanitary scheme etc.
For this purpose, the Panchayats can engage workers and therefore
necessarily the Panchayats have the power to regularize or absorb casual
workers, especially after-. the introduction of the Lakshadweep Panchayats
Regulations, 1994. The learned counsel has invited our attention to
Article 234(g) and Article 40 of the Constitution of India in this context.
We do not propose to refer to or deal with identical arguments advanced
by other learned counsel as well, since it has already been noticed that
going by the decision in Naderkoya (Supra), this Tribunal has no
jurisdiction to entertain this bunch of Original Applications relating to

employees who were engaged by the Panchayats.

28.  Sri N.Unnikrishnan who appeafs for the applicants in OA 394/2013
has raised a further contention that the casual labourers who have been
working for more than 240 days in a calender year are entitled for
protection under Chapter V (a).of the Industrial Dispulés Act and that their
services cannot be dispensed with arbitrarily. It is further contended that
one set of casual employees cannot be replaced by another set of casual
employees -as held in State of Haryana Vs. Piara Singh - (1992) 4 SCC
118. The learned counsel points out that some of the applicants in OA
394/2013 have been working since 1994 while others have put in more

than 4 years of service.

29. ¢+ The sum and substance of the argumenkts advanced by the léarned
counsel for the applicants in all these cases is that they may be allowed to
continue in service, albeit on casual basis. It is true that the applicants in
all these cases, whether in the category of Panchayat or non—PanchaYat,
have been working on casual basis for a large number of years. It has been
noticed already that some of the applicants have been working since 1994
and many of them since 1997. Quite a few of them have been working for
periods ranging between 5 to 10 years. There are only very few who have
been working for 2-3 yéars or less. Most of them are still continuing on the

basis of interim orders passed in these cases.
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30.  When these cases had come ujifor éonSideration before a Single

Bench (Judicial Member) on 3.7.2013, the following order was passed:-

“9. Perusal of the applications reflects that save that in all the
cases, the period of engagement at one stretch is limited to 89 days
and with an artificial break of one day, the cases are not identical in
other aspects, In many, the period of engagement is for over two
decades, in some, specific qualifications have been prescribed; in
some other the work cannot be carried out by all as such jobs
requires either training or specialization or training.  Admittedly, a
number of applicants have been functioning as casual labourers for
decades by now. Most of them have been through regular selection
though some of those had not initially registered their names with the

- authority concerned. Some of them have been functioning in
veterinary units which require special skill, some function as drivers
and the like. In many cases, the wages are fixed per month. Thus,
the applicants do not constitute a homogeneous group but a
heterogeneous cluster. Continuance of interim order or vacation of
interim order for all without intelligible discrimination would not meet
the ends of justice. Keeping in view (a) the rights that might have
been crystallized by some (e.g. in respect of those who have been
functioning for a long time without the intervention of the
Court/Tribunal), (b) the qualifications prescribed in some cases, (c)
the specialized nature of the job, which cannot be performed by all;
(d) the consolidated amount payable to some instead of wages on
per day basis under the Wages Act, (e) the fact that many of the
applicants are functioning under certain scheme, continuance of the
interim order has to be considered differently for different categories
of applicants though till now, by a common order on 4" June, 2013
and thereafter the interim order has been passed.

10.  For this purpose, all the serving casual labourers should be
identified and grouped as under :- '

(a) Those who have put in more than 10 years of casual labour
service, with or without the artificial. break. These may
include those who have been inducted with specific qualification
of matriculation/ITI and the like and also those who have been
inducted under specific schemes

(b) Those who have been inducted with specific qualification of
matriculation-or other specialized course beyond Matriculation, such
as ITl, or possessing specialized skills, such as date entry operator,
drivers etc. which job cannot be accomplished by ordinary casual
labour normally engaged for - manual works. This list may include
those who have been engaged under some project or scheme, but
not coming under (a) above, i.e. with less than ten years of service.

(c) Those who have been engaged under one scheme or the
other (other than those who have been engaged under the Mahatma
Gandhi national Rural Employment Guarantee Scheme (MGNREGS
for short), but not those who come within (a) or (b) above.
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(d) Thosé who come under the MGNRGS sche’me

(e)  Those who are mere casual labourers not falling under any of
the above.

11.  Of the above, disengagement of the existing casual labourers
and replacement by others in the waiting list, should be first in
respect of (e) above. These casual labourers cannot claim any right
to continue and they have to be rotated. And in their place, for 89
days, those in the waiting list (wardwise/Islandwise) may be
engaged. This again, should be after giving them a notice of two
weeks before disengagement. The purpose of giving two weeks
notice is that if the casual labourers sought to be disengaged feel
that they belong to category (a) or'(b) above, they may make due
representation and the same would be considered forthwith by the
Administration and their decision communicated to such individuals.

12.  Similarly, those coming under group (d) above, i.e. those
who have been engaged under the MGNRGS could be disengaged
as in their case the scheme itself was affording employment for a
period of @ minimum of 100 days, which would enable those who
. are still waiting to avail of the benefit of the scheme. Such of these
casual labourers could be disengaged after they have been granted
100 days of work and hereagain, fter giving them a not/ce of two
weeks before disengagement. ‘ :

13. . In respect of (c), if the scheme under which the casual
labourers have been engaged provides for certain conditions
precedent for disengagement, it is subject to such a condition only
their services could be disengaged. Rest of the casua/ labourers
shall continue until further orders.

14.  In respect of (b) and (a), their services as casual labourers
shall not be disturbed until further. orders. The disengaged casual
labourer (as contended by the counsel for the applicant in OA No;.
507 of 2013), if falls under (b) or (a) above, i.e. with more than ten
years of service or with specific qualification such as matriculation or
the like (here stated to be ITl), he . shall be re- engaged before the
next date of hear/ng, and confirmation given on the next date of
hearing.”

31. Pursuant to the above order, the Panchayats/Departments: have
issued certain circulars which are marked as Annexure A5 to A8 in OA
300/2013. Apparently, some attempt has been made to categorize the
labourers groﬁp-wise as delineated in the above interim order. Thereafter,
several employees were sought to be disengaged. Understandably, all these
employees who faced the threat of disengagemént have approachedvthis
Tribunai and those Original Applications are also included in this bunch of

cases. It appears that the Administration has also sought to rely on the
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judgment of the Division Bench of the Kerala High Court in O.P.(CAT)
No.133/2012 and No.606/2012, contending, inter-alia, that its policy is to
give. minimum employment to maximum people at least for a few days in a
year. In this context the Administration has also referred to some of the
schemes floated by the Union of India which ensures minimum 100 days'

employment in a year to maximum number of people.

32.  The short question that arises for our consideration is whether the
applicants are entitled 1o get their services regularized or not. It has been
noticed already that there is nothing on record to show that the applicants
had been engaged against. any Sanctioned posts or that they were so
engaged after undergoing regular selection process. In our view, the
Administration has been largely respohsible for the prevailing unfortunate
scenario. It may be true that the Administration or Panchayats in their
anxiety to give some solace to a large number of unemployed people might
have engaged these applicants on casual basis. Undoubtedly, their services
were required in various Departments or Works as otherwise many of the
essential sefvices would not have been in operation. Because of the
peculiar geographical nature of the tiny islands and also the scarcity of job
opportunities, the islanders are destined to face this rigmarole without any
demur or p_rote.st_.‘T,_hese people carinot aspire to get employment in the
mainland also. The predicament of the islanders is understandable.
However, going by the catena of decisions referred to above, it cannot be
held that the applicants are entitled to get their services regularized. It has
been repeatedly held by the Apex Court that there is no room for any
sympathy for such Casdal labourers even if they have continued in service

for a large number of years.

33.  But, in our view, the Administration has to necessarily give adequate
consideration to those employees who have been working on casual basis
for more than a decade or two. Similarly, the plight of those employees
who have been working on casual basis for the last 5 to 10 years is also

equally pitiable. These employees, in our view, are entitled to get the
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benefit of relaxation in age and other esseatial qualifications to the extent
possible when fresh recrditments are 'being made. It shall be ensured by the
Administration that the entire process of engagement of employees on casual
basis (if it becomes extremely- essential and unavoidable) is streamlined so
as to avoid unnecessary legal complications in future. Appropriate
guidelines/regulations can be formulated for engagement of casual
employees in the projects (either seasonal or otherwise) that may be

implemented in the island.

34, We refrain from issuing any other directions sincc, in our view, it
falls within the domain of the Administration. However, the Administration
shall .address the issue relating to all these employees who have been toiling
for years together on casual basis, with utmost compassion, and give them

the benefit of relaxation in age, educational quahﬁcatlons etc. while making

regular recruitment.

35.  Original Application Nos. 212, 266, 268, 299, 325, 347, 354, 366,
372, 380, 488, 499, 509 & 1225 of 2013 are disposed of with above

directions.

~ 36. As regards other Ongmal Applications, where engagements were made

by Panchayats it is held that this Tribunal does not have jurisdiction to
entertain them. It will be open to the applicants to approach appropriate
judicial forum for redtessdl of their grievances. These Original Applications
are, therefore, dismissed. ‘

37.  The interim orders in force as on today shall remain extended till
April 4, 2014.- !
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